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ANDHRA PRADESH POWE P THE SOUTH INDIAN BANK LTD. JM Financial Home Loans Limited
DP DMPANY L TED é Branch Address : PLOT NO:25 A SECTOR JM Financial Registered Office: 7th Floor, Suashish IT Park, Plot No. 68E, off Datta Pada Road,
E PROCUREMENT NOTlFlCATlON A DIAN Bank INDRAPURI NEAR TVS SHOWROOM BHOPAL HOME LOANS Opp. Tata Steel, Borivali (E), Mumbai - 400 066
MADHYA PRADESH 462022 POSSESSION NOTICE
APPDCL invites Tenders for the following Service/ Supplies at SDSTPS. Branch Mail ID: br0443@sib.bank.in Under section 13(4) of securitisation and reconstruction of financial assets and enforcement of security interest act, 2002 and rule 8(1)
1. [e-43 (Tender ID Rectification, Refurbishment and Re erection of Gear - ofthe security interest (enforcement) rule 2002. (appendix iv)
20.8088?41 7/)/20§5-286/ boxes for various PTP drives used in WTP-| & Il Gold Auctlon fol' Mol’tgages at Bank Whereas the undersigned being the authorised officer of JM Financial Home Loans Limited.(hereinafter referred as JMFHLL) under the
E-O&M-II/SDSTP: . : f securitisation and reconstruction of financial assets and enforcement of security interest act, 2002 and in exercise of powers conferred under
2. [M100027055 Supply of Electrolyzer for Electro Chlorination plant Whgreas, th,e authorized officer of The South lndrfm Bank Ltd, |§sued S?Ie section 13(2) read with rule 3 of the security interest (enforcement) rules, 2002 issued a “Demand notice” to the borrower(s)/co-
3. 1610002155 Supply of Sector Plate Assembly of APH Type: Air Pre notice(s) calling upon .the borrower to clear the dues n Q?'d loan 3V3[|5d by him. borrower(s)/guarantor(s) mentioned herein below to repay the amount mentioned in the notice within 60 days from the date of receipt of the said
- he;ZIYVenical Imveriod 50 Trise{tor Mo de)ll'F\’/I:76 (86" The borrower had failed to repay the amount, notice is hereby given to the notice. The b /g having failed to repay the demanded amount, notice is hereby given to the borrower(s)/co-
SMR Trisector, Serial No.LAP 4478 for APH of Unit barrower and the public n gencral thatthe undersigned wil conduct onine auction Perebaow oo O poVer oreos o i undr Secion o) o e e ac e wih o 51 o b e . Toeperowerc:
& Il Boilers. of the gold ornaments strictly on “As is What s Basis” & “Whatever there is Basis” & ) powe o : " p f ' .
anp s . - . borrower(s)/guarantor(s) in particular and the public in general is hereby cautioned not to deal with the below mentioned property and any dealings
Eor Fu/r/ther (i]etails, please visit: /wwfw.apgtenco.g'\?v.ion:s OE Without recourse Basis’. The auction will be conducted online through with the said property will be subject to the first charge of the JMFHLL for the amount as mentioned herein below with future interest thereon.
ttps://etender.apgenco.gov.in or item o. https:/legold.auctiontiger.net on 03-02-2026 from 12:00 pm to 03:00pm for -
https:/itender.apeprocurement.gov.in for item Nos. 1 & 2. the%orrogver: SAKUN CEIOUH AN-Account number: 0 4436;3000002089') st Borrowegzz rg:;:(asr{ow(s" Description of Secured Asset ; g::a‘:‘f dpﬁztsi?:l')"a';e
Ro.No. 4T61PPICLIADVTI4/1/2021-22, Date- 22012026 Chief Engineer/ O8M/SDSTPS SAKUN CHOUHAN Accountnumber: 0443653000002090 No1  pgaress and Loan No. (R DT i) 3. Amount Due In Rs. As on
Please contact Auction Tiger on 6352632523 for more information. 1.| 1. Mr. Dinesh Nath PH No. 09, Ward No. 01, Gram Panchayat House No. 508, Village | 1.19-01-2026
g Sdi- Manager 2. Mrs. Sharda Bai Nath | - Semliya Hira, Tehsil- Daloda, Dist. Mandsaur, Mandsaur Madhya g 2-111'02%5257/ " Ton Lakh T
i Pradesh 458667. Boundaries:- East :- Common Road, West :- | 3. Rs. 10,10,297/- (Rupees len Lakh len
The South Indian Bank Ltd. Loan Account Number Own Land, North:-Road, South:-House of Suresh Thousand Two Hundred Fifty Seven
LRAT22000030021 ’ ! Only) outstanding as on 06-Nov-2025
FORM G Date: 23-01-2026 For JM Financial Home Loans Limited
INVITATION FOR EXPRESSION OF INTEREST FOR = AMBIT Finvest S AMBIT Place: Ratlam, Madhya Pradesh 5/d - Authorised Officer
M/S KAMAL SPONGE STEEL & POWER LTD. OPERATING IN STEEL AND POWER SECTOR Pragati ke partner

AT SATNA (MADHYA PRADESH) HUDA CITY CENTRE (NOIDA) & JAIPUR (RAJASTHAN)

(Under (I;solce:\c.y Rélt)mll;fnon F:r;cesg?g(g;r;olrateIPersons)dRegulanons 2Bg1ag)1 of inda AMBIT FI NVEST PRIVATE LIMITE D Aadhar HOUSing Finance Ltd b Aadh a

CIN: U65999MH2006PTC163257

SL| RELEVANT PARTICULARS N N : Corporate Office: Unit No. 802, Natraj Rustomjee, Western Express Highway H0u>m Fi 1
. i A g Finance t
1. | Name of the corporate debtor along with | M/s Kamal Sponge Steel & Power Ltd. Regd. Office: Ambit HTUSE' 4:9.' Ser(\)%%m:?‘Bupuf Marg, and M.V. Road, Andheri (East), Mumbai - 400069
PAN & CIN/ LLP No. PAN-AABCAB278L Lower Parel, Mumbai — 40001

CIN- U24117RJ1991PLC005891 Gwalior Branch : 1st Floor, Alakhnanda Tower - 2, Opp. Aditya College, City Centre, Gwalior - 474001, (M. P.)

Address of the registered office e S Ty ) _ PUBLIC NOTICE POSSESSION NOTICE Appendix IV (for immovable property)
Notice is hereby given that the Branch office located at

* SAGMA, Satna, Madhya Pradesh, 485001 (as per GST) N N N N N n .
-DMRC Huda City Centre Metro Station, Gurgaon, Whereas, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited (AHFL) under the

~

Seclor-29, Gurugram, Haryana, 122009(as per GST) Laddha’s Dream, 27 Amar Singh Marg, Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise
Z: gs‘l‘;fsf g«fegzlgz e x I SN:(I; ;v:l\asl:;a ety P TE500T .Freeganl, Ujjain (MP) - 45_5010 of powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002,
assets are located S-1_eo&]rénc?0 Iarvs%%stnalArea‘ Bagru, Jaipur, will be closed w.e.f. 26th April 2026. Demand Notice(s) issued by the Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned
ajasthan, . . " . . o . . .
5 [ Ttaled capacty of e products) services [Installed Capacity of Faclory-147000 T All future correspondence should be sent to the Corporate office herein below to repay thle amount mentioned in the notice within 60 Flays from the date of receipt of the said notice.
] ) Installed Capacity of Captive Power Installed-12.0 MW| of the Company by contacting us as follows: The horrower having failed to repay the amount, notice is hereby given to the Borrower(s) / Guarantor(s) and the
[&] Se”r:i’;‘:i :QlfjY:',‘;;“ﬁfn"a‘:g}a‘l”;’:a“f“/ s perthe audited finanials for FY 2022-23 Ambit Finvest Private Limited public in general that the undersigned has taken possession of the property described herein below in exercise of
7 [Number of employees workmen [ A 506 - A 510, 5th Floor, Kanakia Wall Street, Andheri Kurla Road powers conferred on him under Sub-Section (4) of the Section 13 of the said Act read with Rule 8 of the Security
[ [ Further details including last available M be obtained by di il N | ' ’, ian e invi Qi 0 i
Furher o o | May be obiaine y sending an ema Chakala, Andheri (East), Mumbai - 400093 Interestl?nforcemem rqles, 2092. The borrower’s attention is invited to provisions of §ubsegtlon (8) of section 1,3 pf
years, lists of creditors are available at URL: Email ID: customercare@ambit.co » Contact No. +91 91159 98000 the Act, in respect of time available, to redeem the secured assets. The borrower in particular and the public in
bl ool s it general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the
70.| Last date for receipt of fon of int(;res( 07.02.2026 - - Sd/- charge of AHFL foran amount as mentioned herein under with interest thereon.
" E’;‘:p‘;'c"fje“fe‘;gm‘,f';’;;'lc"j:]g 17.02.2026 Place: Ujjain o On behalf of s.| Name of the Borrower(s)/Co- Description of Secured Asset Demand Notice | Date of
T2 Cost date Tor submission of objeofors o | 22072075 Date: 23-01-2026 Ambit Finvest Private Limited N. | Barrower(s) (Name of the Branch) (Immovable Property) Date & Amount | Possession
provisional list f .
13. Date of issue of final list of prospective 04.03.2026 1 gﬁ:nﬂf%ﬁ::ﬁ;)ooﬂ 0000623 / C::Ie:g:tl-\r'r)::f:u I:aandSuprZ:/c)/e:\lgf1t2hSeZ p_lf:':]sel:'tgasre:r:;g{ 09-10-2025
resolution applicants S oo N . , L 0.
14| Date of isste of information memorandum, | 09.03.2026 =|Ndr:35hf|tef :'ENB]c:)ef SHE!-TE;E EEPAECEEPRPOR&TIO(!‘ LTD. P(I)hﬁde(Js\?LI\grENP%gEER;(Y)R Bhikam Singh Rawat Gwalior, Madhya Pradesh Boundaries:- East - 20Ft 25 8:092/ 20012026
evaluation matrix and request for resolution lome Loans Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, . o ,88, -
plans to prospective resolution applicants Haryana-122002, (Borrowe_r) Wide Way, West - Land of Pandit Ji, North - Land of
15[ Last date for submission of resolufion plans | 08.04.2026 Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The Sukhdevi (Co-Borrower) Jatav, South - Land of Jatav
[16.[ Process email d to submit Expression of Interest| cirpksspl@gmail.com Securitisation And Reconstruction Of Financial Assests And Enforcement (security) Interest Act, 2002 And In Exercise Of Power - -
Dale: 22.01.2026 Pawan Kumar Sharma Conferred Under Section 13(12) Read With Rule 3 Of The Security Interest (enforcement) Rules,2002,issued ADemand Notice On Place : Madhya Pradesh Authorised Officer
cheé: Jéipdr lution Professional The Date Noted Against The Account As _Memioned Hereinafter, Calling Upop The_ Borrower And Also The Owner Of The Date : 23-01-2026 Aadhar Housing Finance Limited
Reg. No. IBBI/IPA-001/IP- P01679/2019 2020/12645 Property/surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property
Authorization of Asslgnmenl (AFA)- AA1 2645:%2/31123215/12058% And The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under Noted Borrowers And The Public In
valid upto 31.1 General That The Ur i Has Taken P ion Of The Property/ies Described Herein Below In Exercise Of The Powers
- Registered Address - 19, Miiap Nagar, Tonk Road, Jaipur 302018 Conferred On Him/her Under Section 13(4) Of The Said Act Read With Rules 8 & 9 Of The Said Rules On The Dates Mentioned EQU ITAS SM ALL FI NANCE BAN K LTD
Communication Address- 803-804, V-Jai City Point, Ahinsa Circle, C-Scheme, Jaipur 302001 . " " ) " N .
For Kamal Sponge Steel and Power Limited Against Each Account. Now, The Borrower In Particular And The Public In General Is Hereby Cautioned Not To Deal With The (Formerl Known As Equitas Finance Ltd)
Prop fies And Any Dealing With The Property/ies Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An E a 5 R N y q
Amount Mentioned As Below And Interest Thereon, Costs, Etc. i : Reglster_ed Offlce:_ No.769, Spencer Plaza, 4th Floor, Phase-ll,
Name of the Borrower/Guarantor Description Of The Charged/mortgaged Dkof Dertnlgnd Rlotci;:e, Date Of (qmm mall Finance Ban| Anna Salai, Chennai, TN - 600 002.# 044-42995000, 044-42995050
(Owner Of The Property) & Property (All The Part & Parcel Of The mount Due As On F i - = -
Loan Account Number Property Consisting Of) Date Of Demand Notice APPENDIX IV-A [See proviso to Rule 8(6)]
M./ Mrs. Soudra Wio Kamal, | All Piece And Parcel O Flat No. 102, First Floor| Demand Notice14-Jan-2025] 19.01.2026 Sale Notice for Sale of Immovable Properties
Tnz'é_':lgs'@?vug:: i‘;r:agR ?_ti;%fd g';ﬁézd ﬁlG:é’#DI-_it.‘qel;gz:ST;ﬁEI ';OD::: Ollnz‘oerv; -’?ﬁ‘nlgggﬁgﬁ/ﬁ ﬁ?eﬁlﬁ e Thousand Three E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Indore 452001 Madhya Pradesh (m.p.). %,ga. Area: 488 SQ:ﬂ. Boundary:- . As Per| Hundred and Fifty Four Only) Due As On Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest(Enforcement) Rules, 2002 Notice is hereby given to the publlc in general
LOAN ACCOUNT NO. Title Deed East- Common Passage & Flat No. }?}g;gg%g;og%htﬁr V\é‘# Intere:tgrgm' and in particular to the Borrower (s), Mortgagor(s) and Guarantor (s) that the below describ ble property d to the
HL45CHLONS000005074433)  |103-104, West- Road, North — Flat No. 101, n er Lharges And Cos! Secured Creditor, possession of which has been taken by the Authorized Officer of Equitas small finance Bank, Secured Creditor, will be sold on
i d +| Till The Date Of The Payment. P RSN e " : y 1 : " .
(Branch — Indore) South- Plot No. P-11 ‘As is where is", "As is what is", and "Whatever there is basis for recovery of dues in below mentioned accounts. The details of Borrower'(s)
Mr./ Mrs. Khushbu Mahajan 'All Piece And Parcel Of Old Khasra No. 584/3 and| Demand Notice 10, /Oct/2025 21.01.2026 Mortgagor(s)/ Guarantor(s)/ Secured Assets Dues Reserve Price/E-Auction date & time and Bid Increase Amount are mentioned below
‘l(nw.‘/’ nYnogesYh Mal;‘aj;ln',‘ ; New 524, Gram Borgaon Khurd, Tehsil And Dist SRst 16: ZL T/ (Ruj o F . TNnet Name & Address of Description of the Inmovable |Reserve Price Date & Time Loan/
r/ Mrs. Yogesh Mahajan Burhanpur, Mp Pin Code 450331 450331 Madhya | Sixteen Lac Twen |ve ousand Ninety Properties with known j - Auctil
O Makan Number 5/48, Ward Pradesh. Total Area: 1275 Sa.ft. Boundary: East.| Nine Only) Due As On 10/0ct./2025 gorrowers/Mortgagers/ enczmbrances o E!WD Price | of E-Auction Total Dues
i i Together With Interest From 11/Oct./2025 uarantors ) y Bid Increase Price
ar e WI S o m Number 223 Jhuggi Jhopadi Raasta, West- Proprty of other Khasra no. 591,| \23°Ai8¢ b WErER: (1R [ P2 -
) Marg Maliwada Vtc Burhanpur | North- Property of Mr. Prabhakar S/O Narayan,| ate Of The P: agm ont MriMrs LALIKUNWAR RAJPUT AI!The ElepeAqd Parcel OfLandAIong Rs.286000 27-02-2026 | Loan Account No:-
Sub District Burhanpur 450331 South —Property of others, . C/O Mr/Mrs OMPRAKASH With Building Situate At- Village Lodh, | Rs.28600 From SENMUCH0347237
u Madhya Pradesh P.H.No. 62, Kh. No. 151, Tehsil Jawad | Rs.10,000 11.00 AM
st r a I ht fro m t h e LOAN ACCOUNT NO. HLA5SVLC 136242 & LA45SVLC 141521) (Branch - Kl MriMrs OMPRAKASHRAJPUT | And District - Neemuch M.P. Total Ad to |Claim Amount Due
Place: Indore (Madhya Pradesh) Date: 23.01.2026 For India Shelter Finance Corporation Ltd (Authorized Officer) C/O Mr/Mrs PRABHU Measuring Of Land Area - ?500 Sql.Ft. 1230 PM Rs.141!64/- as on 07-01-
" For any query, please Contact Mr. Neeraj Sharma-(7898786717), Sanjay Singh Rathore (9993460061) gg&: bbyy)% Hgllésteof”v‘“::::g: E:}gﬂ: ?‘3'25 W;‘? 'ufﬂ‘;&1 s
interest from -
s h arpest m I n d S (Both are residing at Ward No .14 [ (East by)- Common Road (West by)- with monthly rest,
Teh- Jawad, Lodh, Jawad, | HouseofDalpatSingh Rajput charges and costs, efc.,
u Neemuch, Madhya Pradesh, (Total Outstanding being
In the game. s el
h l CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED For details and queries on purchase and sale contact no-
// C ola Corporate office: Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate, Shadab 9910453434, Mohammad Aftab Pathan 8962133644
E) better 1 i - - - o N - } }
e e berter e Guindy, Chennai-600 032 The intending purchaser/ bidder is required to submit amount of Earnest Money Deposit (EMD) by way of NEFT/RTGS/DD in the
Cut throu h the nO|Se ever E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES account of “Equitas Small Finance Bank Ltd” Account No- 200000807725 and IFSC code- ESFB0001001 Bhaaggyam Galleria New No.
g y E-Auction sale notice of 30 days for sale of immovable assets under the Securitisation and Reconstruction of Financial 18, Bazzulla Road, T-Nagar, Chennai-600 117, drawn on any nationalized or scheduled bank on or before date: 26-02-2026
d ay Wlth eXp ert C O| U m n S Assets and Enforcement of Security Interest Act, 2002 read with provison to Rule 8(6) of the Security Interest For details for terms & conditions of E-Auction sale please refer to the link provided in www. Equitasbank.com & https://BidDeal.in.
(Enforcement) Rules, 2002. -
: - -Auth fficer,
Notice is hereby given to the PUBLIC IN GENERAL and in particular to the Borrower(s) and Guarantor(s) indicated in COLUMN (A) that the below Elaat;-zli 'glrioze Equitas s?.:;" :itn:r:::zee g;)nkl 'ﬁ;
that deCOde trendS before described immovable property(lies) described in COLUMN (C) Mortgaged / Charged to the secured creditor the CONSTRUCTIVE / PHYSICAL :
POSSESSION of which has been taken as described in COLUMN (D) by the Authorized Off icer of Housing CHOLAMANDALAM INVESTMENT AND
they unfold Only In Elelll:NNf:E COMPANY LIMITED Secured Creditor, will be sold on “As is Where is", “As is what is” and “Whatever there is” as per details mentioned i n un"on Bank Union Bank of India, RO Narmadapuram
Notice is hereby given to Borrower / Mortgagor(s) / legal heir, legal representatives (Whether Known or unknown), executor(s), administrator(s), ﬂ it 3BT U of India Ground Floor, Plot No 46/4, Ward No.25 NH-69,

Bu S| ness Standard . successor(s) and assign(s) of the respective Borrower(s) / Mortgagor(s) (Since deceased). as the case may be indicated in COLUMN (A) under Rule e R 0 ST Ncar Geeta Bhawan, Rasuliya Hoshangabad, M.P.461001
8(6) of the Security Interest (Enforcement) Rules 2002.

For detailed terms & conditions of the sale, please refer to the link provided in CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY [see lﬁ%‘\’/fs':g't’:) Ir‘{n‘e\ 8]
LIMITED secured Creditior's website i.e. https://www.cholamandalam.com & www.auctionfocus.in
0] ] ] L E&H 0] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
SR. LOAN ACCOUNT NO. 0/s. DUES DESCRIPTION OF THE = RESERVE DATE OF E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
T b k ur No. NAMES OF TO BE IMMOVABLE PROPERTY/ S 2 | PRICE (INZ) | AUCTION Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
0 00O y0 Copy7 BORROWER(S) RECOVERED SECURED ASSET & Z |  EARNEST & TIME Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described
SM S hb t / MORTGAGER(S) / (SECURED £ MONEY immovable property mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorised
reacnps 10 GRURANTOR(S) DEBTS) DEPOSIT (IN3) Officer of Union Bank of India Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on
. Loan Ac. No(s). : HL25NHR000139250 | RS. 2546578/  Address as per site:- Plot no 02, p.h. no. 40 Rs. 2843600/ | 26-02-2026 13-02-2026 for recovery of below mentioned amount plus interest till the date of realization and costs, charges and expenses
57575 or email 1. | 1. MriMrs. Maneesh Lodhi (Rupees | N.b. 278, kandeli kisani ward 07 siddni (Rupees Twenty | FROM due to the Union Bank of India Secured Creditor from below mentioned borrowers & Guarantor details are hereunder :
. Z.Mr/Mrs.OmvaﬂWO_MANEESH LODHI | Twenty FIV§ vinayak parishar, kandeli, narsinghpur MP( _ | Eight Lakh Forty [ 02.00 P.M. R Pri Outstanding
Order@bsmall in Both At : CO Kamal Singh Lodhi Hardoul | Lakh Forty Six | 487001. Address as per document- MOJA| & | Three Thousand T0 Name of Borrower(s)/ Descrintion of Pronery of Borrower Reserve Price| | Co~an e
. ward Gotega, on teh gotegaon Gotegaon | Thousand Five [ NARSINGHPUR P.H.N 40 N.B. 278| & |Six Hundred | 04.00 PM Mortgagors(s)/ Guarantor(s) P perty EMD Demand notice
Nars‘inghpur, Near Haroul Mandir, Hundred KHASARA NO. 201/1,206/1 KISANI WARD ﬁ Only) (with
?;;ﬂr;ghpur, MADHYA PRADESH - %evle;]gSEg“t uOAD%Qngé\}:DTé\SN'I-‘PIEIEO?JNhIIJ/X'\;RSHIEI\ISGIZPUR 2 [Rrs. 284360/- a;J'tomg(ed on Bank of India Pipariva Main B 00 owe ement Road. Piparia. D oshangabad
al . " As per extensions . -
Alsoat: Pit No_02, Ph No_ 40, Nb | 18092025 | Plan/Decd Layout East- PLOT NO 3405, (Rupees Two| ™ ofs Borrower. . ;m:gur:n . 19‘20 ;':]alﬂ";:; a?:: ar::m §f1$!1ml|‘(h':llxl z %
278 KANDELI KISANI WARD 07 , Siddhi West:-PLOTNO 1, South:-ROAD 12 METER Thousagd YThree minutes M/s Maheshwari 150002 t Pachmarhi Vihar Colony. Pachmarhi 6,06,569/- | 9 66 045.88
Vinayak Parisar, KANDELI , WIDE, North:- LAND OF LAND OWNER. As Hundred Sixty each in ic S 1 square of Pachmarhi Vihar Golony, Pachmarhi
NARSINGHPUR , NARSINGHPUR , MP, perActual Site:- East:- PLOTNO 3,4,5,West:- only) terms of the Avurvedlc tores Road, Bijanwada, Tehsil - Pipariya, Dist. Hoshangabad [ 10% of the | as per demand
487001 PLOTNO 1, South:- ROAD 12 METER WIDE Tender Raghav Market, Mangalwara 461775 Tilak ward Pipariya Hoshangabad 461775.|Reserve Price| notice dated
North:- OPENLAND Document), | | Bazaar, Pipariya-461775 | Owner: Shri Brijgopal Mandhanya S/o Shri Baijnath "ﬁ"{a'zotzg
1. INSPECTION DATE & TIME : 24.02.2026 (1) Hariballabh Mandhanya | Chouthmal Mandhanya, Boundaries: North: 40' Wide O;hgrifﬁjrges
2. MINIMUM BID INCREMENT AMOUNT : X 10,000/~ S/0 Brajgopal Mandhanya | W.B.M. Road, South: Plot No.112, East: Plot No. 137, West:
3. EMD AMOUNT SUBMISSION ON OR BEFORE : 25.02.2026 till 5 PM (2) Brajgopal Mandhanya | 25_Wide Road _
For detailed terms and conditions of the sale, please refer to the link provided on the website of the Secured Creditor i.e. $/o Chotulal Mandhanya Properly 2 - All the piece and parcel of open plot z
[ https://www.cholamandalam.com and www.auctionfocus.in. admeasuring 1250 Sq. Ft situated at Plot No. 112, Kh No. | 5 99 50/-
Bus‘ness Standal‘d * Together with further interest as applicable in terms of loan ag with, incidental exp costs, charges etc. 150/02, Pachmarhi Road, Bijanwada, Tehsil - Pipariya, | — ===
Incurred up to the date of payment and/ or realisation thereof. Dist. Hoshangabad 461775. Owner. Shri Brijgopal R"M nl't,h_e
For any assistance related to inspection of the property, or for obtaining the Bid document and for any other queries, please get in touch Mandhanya S/o Shri Baijnath Chouthmal Mandhanya | Reserve Frice
H with Mr.Vinay Sankhere vinaysb@chola.murugappa.com 9737317135, Mrs.Disha Upadhyay Boundaries: North: Plot No.111, East: Plot No.136, South:
n S I g t u t dishaupadhyay@cholal.murugappa.com 9131878141 Plot No. 113, West: 25' Wide W.B.M. Road
. official of CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED to the best of Knowledge and information of the Date and Time of e-auction : 13-02-2026, 12:00 Noon to 5:00 p.m. (with 10 minutes unlimited auto extension)
Authorized Officer of CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED there are no encumbrances in respect " ™ n o n n o
ofthe above immovable properties /secured Assets. For dgta!led term.s and conqltlons of t.he .sale, plelase refgr to the link pfovnded in Union Bank of India Set:'ured Creditor's
o |1 Mol ittt gy oo s s i o
Place: UR For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Date: 22.01.2026,Place: Pipariya Authorised Officer, Union Bank of India

M Corporate office : Indusind Bank Ltd., No.34, G.N. Chetty Road, Chennai-600017. E TION
bbbl v ncusind.com Phone : 0442634500 26346301 Fax : 04428346312 NOTICE
E-Auction Sale Notice for Sale of Inmovable Secured Asset under the Securitisation and Reconstruction of Financial Asset and Enforcement of Security

W h en i n d u St ry g i a n t S Interest Act,2002 read with proviso to Rule 8(6)/9(1) of the Security Interest(Enforcement) Rules, 2002

Notice is hereby given by Authorised Officer of INDUSIND BANK LTD to the public in general and in particular to the borrower and co-borrower/guarantor that the below described

S pea k, Immovable property mortgaged/charged to the secured creditor, the physical possession of which has been taken by the Authorised Officer of INDUSIND BANK LTD Secured
I - t Creditor, will be sold on “As is where is”, and “Whatever there is” basis The details of the case is as under.
eve ryO n e l S e n S - Date of 13(2) Reserve Price | Earnest Money .
Sr. Name of Borrowers/ Date of it Date & Time
No. Co-Borrowers/ Guarantors DS EEED i Possession DescriptenotBieray el iy of Auction
Notice Property Property
In-depth Q&As with market 1.| Borrower - Mr. Madhav Gautam Rs.14,55,392/- Property: Part of Plot 11,[ Rs.4,37,500- | Rs.43,750-
mavens — every Monday Slo Kishore Gautam (Rupees Fourteen House No 49, (OLD House No.|  (Four Lakhs (Rupees 10/02/2026
in Business Standard. Co-Borrower - Mrs. Rajkumari Goutam |  Lakh Fifty Five 25.04.2022 | 05.03.2025 71) Part Of Khasra No. 406/3|  Thirty Seven Fourty Three | 11.00 AM
Guarantor - Mr, Ravi Ram Jatav Thousand Three s o Tehsil And District Sagar (MP)-| - Thousand and Thousand to
o ik yauT Gy Loan A/C No. Huncge? )Nmety Two 460001 Five Hundred | Seven Hundred | 2:00 PM.
: JJS05077M & JJS05167M nly) as on Area-Admeasuring 1000 SqFt onl Fifty Onl
SMS reachbs to 57575 or 25.04.2022 ¥) ¥ Onl)

email order@bsmail.in TERMS & CONDITIONS:

1. Bid Documents, Declaration, General Terms and Conditions of online auction sale are available at Secured Creditor's website i.e. https://www.indusind.com or website of
service provideri.e. https://www.bankeauctions.com

That along with submitting the tender document the Bidder shall submit 10% amount of reserve price as EMD and last date of submission of EMD is 09.02.2026 till
4:00 pm and the minimum bid increment amount shall be 10,000/- (Ten thousand Rupee). That Bank has fixed the reserve price and the Earnest Money Deposit (EMD)
mentioned herein below, it shall be deposited through DEMAND DRAFT IN FAVOUR OF INDUSIND BANK LTD. Contact Person : Mr. Rajeev Chowksey 8839904792.

3 o The successful bidder(s) shall pay and deposit 25% of the Sale Price (less 10% amount already paid along with the Bid) i.e. the purchaser needs to pay remaining 15% on sale
BUSlness Standal d confirmation on the date of e-Auction or not later than the end of next working day. There after the balance amount of 75% of the Sale Price is required to be deposited within 15
I ns | g h t O u t days from the date of Sale Confirmation Letter as contemplated under as per SARFAESI Act..

4. TheAuthorised officer has absolute right to accept or reject any bid or adjourn/postpone the sale process without assigning any reason the therefore. Sd/ - Authorized Officer

Date : 23-01-2026, Place : Madhya Pradesh Indusind Bank Limited

~

@
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NOTICE

SRF Limited
Regd. Office; The Galleria, DLF Mayur Vihar, Unit No. 236 & 237, 2nd Floor, Mayur
Place, Noida LinkRoad, Mayur Vikar Phasa | Extn, New Delhi, Delhi, 110091
This s toinform the general public that Original Share Cartificatels) issuad by SRF Limited,
the details of which are as mentionad balow, have been kostmisplaced and an application
has been made by the holdes(s) for issuance of duplicate Share Certificate(s) in respect
thereof

Nameofthe| Folio | Cerlificate | Distinctive Nos) | No, of shares

shareholder | MNo. Nofsj | from to | &FaceValue

Sarvesh Vil ‘SRF0165157| 1131400 310598034- 310599233 |  200& 10
90072844 | 9130270 - 9139289 20810
90072845 | 9139290 - 9139308 0810
90102280 | 15017520 -15017524 5410
90192281 | 15017525 -15017529 5810

Ay pesson whahasa r.laummrespectnhhe said shares nrnhjecm!.u Ihe fssuance of the
duplicate. Share Certificate shall lodge such dlam or objecton wilh the Company &t is
Registered Ofiice within 15 (fifteen) days from the publication of this nofice or else the
Gompany will proceed fo issue dupScate Share Cenificatels) in faver of the hoider(s)
without any further delay.

INVITATION FOR EXPRESSION OF INTEREST FOR
Mi5 KAMAL SPONGE STEEL & POWER LTD. OPERATING IN STEEL AND POWER SECTOR
AT SATHA [MADHYA PRADESH] HUDA CITY CENTRE (NOIDA) & JAIPUR [RAJASTHAN)
[Undar sub-ragutation (15 of requiation 364 of 1he Inschancy and Bankrupicy Board of Inda
{Insalvency Resalulion Procass lor Corporale Persons| Ragulalions, 5116

SMFG SMFG INDIA CREDIT COMPANY LIMITED
TndiaCregy  “orporate Office: 10th Faor, Offica Nou 101,102 & 108, 2 North Avenue,
rmessnm e kit Maoty. Bandra Kurta Compli, Barvdra (E), Mummial - 400051

Sl RELEVANT PARTICULARS
1| Wame of the corporate deblor @iong willy | WS Kamai Spenge Steal & Powar Lt
PAN & CINLLP Mo, PAM-AABCARZTEL

CIN- U2411TRN195 1 PLECOSES Y

POSSESSION NOTICE

(For Immovable Property)
{Under Rule B {1} of the Security Interest (Enforcement) Rules, 2002)

Wheeas e undersgred being e aulhorzad officer af SMFG Indis Credit Gompany Limiled,
oéfios &l Commerzong 1T Park, Tawer 8, s, Fioor, No. 111, Moun Poaramalle

2| Address of the repstansd office = HKamal Kunj, Alnsa Circle, Subnash barg, C-
Seheme, Japur, Raasthan-302007 fas per MCA)

= SAGMA, Satia Madhys Pradesh 485001 {as per GET}

= DMRC Huedn City Centtie Metro Staicn. Girgsan,
Sector-28, Gunsgram, Haryana, 122008(as per GET)

H.oa:l Patur, Channa- 800116 and corperate offos at 10th Flear, Offica Mo, 1['1 102 & 103, 2 Narth
Ayenue, Maksr Maxﬂv Ban:lraKJr'.a Cr'mplax Bancea (€, Mumdial — 400051, under Securilizaton
and R LF ol Securty InterestAct 200 (54 612002),
andmexerasa of powars mnfened undar Section 13 (12 read with Rile 3 of the Sacisily intarest

ES

azzals e localed A6, FNC}O Il&uslmlh'ua Bagru. Jaiply

Bajash;

Eﬁf_ﬁ Hlii:d | heal avaicabie
5 oif piace whese magnty o SAGI.!A Satna, Madhva Pradeah 285001

5. (Installos Gapachy of man proBucis! seryias. |n5|a||w Capmh' af Factare- 147000 MT

Irestaled Capacity of Captive Powar instaked-12.0 W]

Rulag, 2002 issuad Demand Nolice dated 1311212024 calling upon the barrowar(s}
(1) MOHAMMAD AMIR, (2} MRS. NASEEM BANC MRS, DARAKSHAN MOHDIDREES (4) MIS
ISHAN DRUG DISTRIBUTORS urde fnan account number {g) # 2144209126343 1o repay the
amounimentionad in the notica 27,58, 334/ [Rupees Twenty Saven Lakhs Fufty Eight Thousand
Three Hundred 'I'hlﬂ’ FnuanIywnlnnEﬂ daysfrom the date of recelpt of the sad notica.

HINDUJA HOUSING FINANCE LIMITED!

Corporate (mlcel. No. 167-169, 2nd Floor,

m-,';‘.l{:‘é' '#'r'ﬁmrs Anna Salai, Chennai-600015.

Branch Office: F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali,

201019 Email: com
RLM - Akash Mediratta « CLM - Nikhil Narayan = Mob. No. 9079634624

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAESI ACT)
In respect of loans availed by below mentioned borrowers / guarantors through HINDUJA
HOUSING FINANCE LIMITED, which have become NPA with below mentioned balance
outstanding on dates mentioned below. We have already issued detailed Demand Notice dated as
mentioned below Under Sec. 13(2) of Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 by Registered Post / Speed Post / Courier with
acknowledge due to you which has been returned undelivered / acknowledgment not received.
We have indicated our intension of takin possession of securities owned on one of you as per Sec.
13(4) of the Act in case of you failure to pay the amount mentioned below within 60 days. In the
event of your not discharging liability as set out herein above the Bank / Secured Creditor may
exercise any of the right conferred vide section 13(4) of SARFAESI Act while publishing the
possession notice / auction notice, electronically or otherwise, as required under the SARFAESI
Act the Bank/ Secured Creditor may also publish your photograph. Details are hereunder:-

The boerowans) i IO'Qﬁay‘ nk, nesios is hereby given 1o the b atf
publicin g that unik ‘hMIatethysml "haprmut,ldewhedl%reln
belowin e on i under subsectan (4) of section 13 of e Act read wilh
Rule Boftha S

B, [(uankly and value ol man products A per the auited francials for FY 2022-21
aeryices s in |ast Inareist paar 763,21 A5
umber of enj ] WorkmEn 13
urihar desais ﬁmg st a\'anaﬂe May be abtained by sanding a0 emal

“an Fin Homwes L 500 34 & 35, 1st Floor, Above Canara Bank, Sector 104,
v-%:r'ﬁn% Gurgaon, Ph Ho 0124-2370035, Mob : 7625079135 E- Mail :

E-Auction Sale Notice for Sale of Immovable Assets under the

Securitisation and Reconstruction of Fil

Place: Naw Dl Nameis) of the Holder:
Diate | 2201 2026 Sarvesh Vij
financial
,ﬁ CAN FI" HOMES LTD | |year dats afl:lemnmamataﬁanlnalum TEad

gmak.com

)

Elablity for resolution applcants under secton | May herabiained by zanding an emad
e al URL, Ip-ci 7 oam

A2 of the ook s

Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security
Interest (Enforcement) Rules, 2002
NOTICE is herebry given tothe public in general and in pamwlartame Borrower (5]
and Guarantor (s) that the below describad i la property mortgaged!

com, CIN: LB5110KA1987PLCO0SGe | |10 [Lastdate for raceipt of xpression of inferest | 07 .02 2055

11.|Date of msue of provislonal kst af 17022006
prrepective rsalition appleants

12| Caal e lor SUBmassian ol abjeehons 1o 2022005

sinnal et
13| Date of ssue-of fina! dst of pospective 04,03 2085
ial Assats and Enf of pplicants

14.{ Date of Ssue of informaton merearandum, | 0803, 2025
evaliation matrix and reguest for rescluson
phans 10 prespactive resoillion applcants

15.{Last date for submission of resolufion plars | 08042055

charged tothe Secured Creditor, the physical possession af which has been taken
by the Authorised Otficar of Can Fin Homes Lid., Gurgaon Branch , will be sold by
holding e-auction on “As is where is”, *As is whal Is”, and "Whatever there is” on
28.02.2026 for recovery of Rs. 24,23,930 (Rupees Twenty-Four Lakh, Twenty-
Three Thousand, Nine Hundred and Thirty Only.) due to Can Fin Homes
Khatun (Mr. MD Imtiyaz (Borrowers) and Mrs. Mobina Khatun {Co-
Borrowers), and Mr. Barkat Quaraishi (Guarantor) as on 20-01-2026 togather
with furlher interest and other charges thereon. The resarve price will be RS.
20,00,000 {Rupees Twenty lakhs) and the eamest money deposit will be Rs.
2,09‘000{Rupoastwnlnkhs]

______________ erty)
Plot No. 5 Flat No 206 F;rst Floor Roshan Vila Khasra No. 3882 Min Vilage
Pasonda Pargana Loni Tehsil & District Ghaziabad Uttar Pradesh 201005,
Encrabance: Ni
The detailed terms and conditions of the sale are provided In the official
website of Can Fin Homes Ltd., (hitps:/iwww.canfinhomes.com/
SearchAuction.aspx).
Link for participating in e-auction : www.auctionbazaar.com
Date: 22-01-2026 Sdl- Authorized Officer
Place: Gurgaon Can Fin Homes Ltd

' CAN FIN HOMES LTD
intlome el SCO 34 & 35, 1st Floor, Above Canara Bank, Sector 108,
ezt rme i Gurgaon, Ph No : 0124-2370035, Mob : 7625079135
E- Mail : gurgaon finhomaes.com,
CIN: LB5110KA198TPLC 0BRSS

APPENDIX-
5

notice tor

E-Auction Sale Notice for Sale of Immovable Assets under the
Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with proviso to Rule 9 1) of the Security
Interest (Enforcement) Rules, 2002
NCTICE is hereby given to the public in general and in particular to the Bomower {s)
and Guarantor (s} that the below described immavable propery mortgaged
{charged fo the Secured Creditor, the physical possession of which has been taken
by the Authonised Officer of Can Fin Homes Lid,, Gurgaon Branch, will be sold by
halding e-auction on “As is where is", *As is what is”, and "Whatever there is” on
13-02-2026 (mantion date of the sale), for recovery of Rs, 98,54,151/- (Rupees
Ninety-Eight Lakh Fifty-Four Thousand One Hundred Fifty-One only) due to
Can Fin Homes Ltd from Mr. Abdussalam Ahmad and Mr. Amina Zafari
{Borrowers) and Shalendra Kumar (Guarantors), as on 19-01-2026 together
with further Interest and other charges therean. The reserve price will be Rs.
25,20,000/- (Rupees Twenty-Five Lakh Twenty Thousand only) and the eamest
money deposit will be Rs. 2,52,000/- (Rupees Two Lakh Fifty-Two Thousand

only)
(Description of the immavable property)

Ground Floor Flat (Rear Portion Only), Having Total Covered Area 857 Sg, FL
Without Roof Rights. Piot No.4336 Admeasuring 220 80 Yrds., Khasra No.37311,
3THZ, 3T, 38T, 38T/, 374, 370, 371, 371, 388, 389 Min, Sainik Colony,
Indraprasth Extension, Sector 49. Village-Nawada Koh, Faridabad, Haryana. Pine
121004. Encumbrance: Nil

The detailed terms and conditions of the sale are provided in the official
website of Can Fin Homes Ltd., (https:/iwww.canfinhomes.com/

Search.luctbon asp:ti

Linkfor g ction : www. k com

Date: 22-ﬂ1 2026 Sdi- Authorized Officer
Place: Gurgaon Can Fin Homes Lid

18.{F | it £ submit Exprassion of Inlerest] cirpkss plgigrmail. com

Pawan Kumar Sharma

Resaiullon Professional

Heg ND IBBIJIPA-QDIJ]P PO1ETH2019-2EX11 2645

Autr masnt (AFAE AAT 11285108612
vahd upio 3112 2026

Rﬂﬁefed Acdrmss - 19, Milap Magar, Tonk Road, Jaipur J02018

Communicaion Address- 503-B04, V- Jai City Pont, Akinza Cicls, C-Schame, Jaipar 302001
Far Kamal Spenge Steal ard Power Limited

Date: 22012025
Place: Jaipur

Interest {Enddrcesmant) Rules, 2002 onthis. 20 Day of Jan. inthe year 2026.
The barrgwer in parllcuia( an the pubiic in genered are hereby cautioned not to deal with the
progeny and gy deslfings with e property will be subfect o the Chamge of SMFG fnrfa Credit
Compary Limited for 5n 27,58, 334)- [Rupees Twenty Seven Lakhs Fifty Eight Thousand Three
Hundired Thirty Four Only), and inferesttherson,
The borower's attention s invited to provisians of sub-section (8) of sacticn 12 ofthe Acl, inrespact
oflime avakable, bo redesm the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
OWNER OF THE PROPERTY: - MOHAMMAD AMIR.
PROPERTY DESCRIPTION - PROPERTY BEARING AREA 45755 80 MTR. NAGAR NIGAM
WO, 8 MAHALLAVAKEEL PURATEMSILAND DISTRICT FIROZABAD- 283203
BOUNDED AS BELOW; - EAST - LAND OF WAKAR AHMAD AND GTHERS, WEST- LAND OF
VWAKAR AHWAD AND OTHERS. NGRTH- PLOT OF JAVIAHAR GLASS, SOUTH-FROPERTY OF
WOHAMMAD AMIR AKD THEREAFTER RASTARASOOLPUR ROAD
OWNER OF THE PROPERTY - MOHAMMAD AMER.
PROPERTY DESCRIFTION -PROPERTY BEARMNG AREA 21,204 50, MTRS. NAGAR NIGAM
NO. 8, MAHALLAVAKEELPURATEHSILAND DISTRICT FIROZABAD- 283203
BOUNDED AS BELOW: - EAST - LANID OF WAKAR AHMAD AND OTHERS, WEST- LAND OF
WARKAR AHMAD AND OTHERS, NORTH - PLOT MOHAMMAD AMIR, SCUTH- RASTA
RASOOLPURROAD. SCUTH-AARAN DIGAR o

Date: 20/1/2026 Authorized Officer

Place: Firazabad (UP) SMFG india Credit Co. Ltd (*SMFG INDIA CREDIT"),.

DEBTS RECOVERY TRIBUNAL, DEHRADUN

Paras Tower, 2nd Floor, Majra Niranjanpur,
Saharanpur Road, Dehradun

R.C. No. 213 of 2025
INDIAN BANK

Dated : 21.01.2026
Cartificate Holder
Versus
M/s Blue Eyes & Anr Certificate Debtor

Demand Notice
TO,

KOTAK MAHINDRA BANK LTD

NOTICE UNDER SECTION 13{2) OF THE SECURTISATION AND RECONSTRUCTION

OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
Motice Is. hereby ghvan that the following borrower (Co-Barowers!Guaranior, who have
availed foan fachties from KOTAK MAHINDRA BANK LIMITED {KMBL) havng its branch
office al EPECAH Mak, 2nd Floor, 68,88/, Najaigarh Road, Indusirial Area, Mot Nagar, Mew
Dalhi-110015, have faled tofepay the loan facility wide EMF and les serve the intarest of thair
credit facifiias to KMBL and that thair faan accounts has baen classiiad as NPA as par the
guideiings issued by Reserve Bank of India. The Bormowers have provided securily of the
immaovabile properfies ty KMBL, the details of which are described herain below. The dedails of
the loan and the amounts outstending and payable by the bormowers bo KMBL as on date are

Kot beksy

CDMNo.1 MisBlue Eyes through it's Proprietor Jonu, si dat
Plot No.1-03, NH-24 Industrial Area, Naipura,

Gajraula, District Amroha- 244235, Uttar Pradesh.

Second Address: Plot No.3, Najafgarh Road, Industrial Area,
Tilak Nagar, New Delhi-110018

CD No. 2 Jonu (Proprietor of Mis Blue Eyes) S/o Sh, Ganga
Sharan Singh, Rfe Village Amheda, Tehsil Dhanora,
District Amroha- 244235, Uttar Pradesh.

Second Address: Plot No.268, Chand Nagar, West Delhi- 110018

In view of the Recovery Certificate issued in O.A. No. 671 of 2024
passed by the Presiding Officer, DRT,, Dehradun  an amount of Rs
2 47,12,671.34/- (Rupees Two Crores Forty Seven Lakhs Twelve
Thousand Six Hundred Seventy One And Paise Thirty Four Only)
alang with pendente-iite and future interest @ 11.00 % simple interast
yeary wef, 12.11.2024 1l realization and costs of Rs 1.50,008(- has
become due againstyou (Jointly and Severally),
Whereas it has been shown to the salisfaction of the undersigned that it
Is not possible to serve you demand notice In  ordinary course,
therafars, this notice is given by way of this publication directing you to
pay the above sum within 15 days of the publication of this notice,
failing which the recovery shall be made in accordance with the
provisions of the Recovery of Debts and Bankruptcy Act, 1993 and
Rulesthere under.
You are hersby ordered to appear before the undersigned on
13:03,2026 at 10:30 a.m, for further proceedings. In additions o the
sum aforgsaid you will b&hahlstnpatﬁ

a) Such interest as is payable for the period commencing
immediataly after this notice of the execution proceedings.

b) All costs, charges and expenses incured in respect of the
service of this notice and other process that may be taken for
recovering the amount due.

Recovery Officer
Debts Recovery Tribunal, Dehradun

The borrower (Co-Borrowsrs [Guarantor a5 we as the public In general are hereby informed
that the undersigned being the Authorized Offfcer of KMBL. the secured crediior has inifiated
action aganst the foliowing bomower JCo-Bomowers | Guazsntor undes the provisions of the
Securitization and Reconstruction of Financial Assels and enforcement of Secusity Inferest
Act, 2002 (the SARFAESEAcl). if the foflowing bormrawers fail o repay the oulstanding dues.
indicated against theit names. within 60 [Sity) days of this notice, the undersigned wil
exgrcse any ome or more of tha powers conferred on the Secured Credilor undes CEon
(2} of Section 13 of the SARFAES] Acl, including power to take possession of he properfies.
and sell the same. The public in genera! is advised not to deal with propery descrbed here
below

Name & Loan Account No., Demand

| Notice Date & Amount |
Lean Account No

4311234507 Demand
Notice Date: 15.01 2026
Qutstanding Amount:
Rs.45,10,441 BY- (Rupees
Forty Five Lakh Tan
Thousand Four Hundred
Forly One and Palsa Eighty
Mine Oinly) as o 24/1 212025

1. WIS Shrae Mahadev Traders Prlvals Limited)
{Borrower) (Through it's Proprietor/Authorized
Signatory) 4016, Ground Floor, Raghu Ganj, Chawri Bazar,
Wew Delhl - 110006, 2. Mr. Ishan Aggarwal {Guarantor)
4016, Ground Floor, Raghu Ganj, Chawri Bazar, New Delhi -~
190006 Also Al: Flat No. 26, Biock- B, First Floor, Ahinsa
CEHS Lid, Pt No. 2711, Secior-9, Rohing, Delhi - 110085, 3.
Mirs. Vibha Aggarwal (Guarantor/ Mortgagor) Flat No. 26,
Block-B, First Floor, Ahinsa CGHS Lid, Plot No. 2711, Secior-
9. Ronini, Delhi - 110085, 4. Ms. Anita Aggarwal (Guarantor!

jorrower(s)/Co-Borrower(s) / Guarantor(s) [Demand Notice Date & Amount]
L/NDP/NDPH/A000000160, Mr.  SHANTI PRASAD,| 22.01.2026 & Rs. 3538101/~
rs. MUNNIDEVI, BETA-2, 1-373, 0 , GREATER NOIDA as on 22.01.2026

AUTAM BUDDHA NAGAR, Urban, Greater Noida , Uttar| — NPA Date : 05-01-2026
Pradesh , India-201308
Description of Property: Plot No. 373 area measuring 70 sqmt situated at Block-1, Sector-Beta
Greater Noida and District Gautam Budh Nagar, Uttar Pradesh; Herein after referred to as the “said
property”.Boundaries: As per Technical Report- East : Road 12mt Wide, West : Plot No. 372,
North : Road 12mt Wide, South : Plot No. 374

IDL/NDP/NDPH/A000000333, Ms. PUSPADEVI, Mr. VIJAY|
SINGH, Ms. KAVITA VIAJY, SUTIYANA KULESRA, 0,
IGAUTAM BUDDHANAGAR, Rural , Gautam Buddha Nagar,|

, Uttar Pradesh , India-201306
Description of Property:INDEPENDENT HOUSE OF LAND AREA MEASURING 33.00 SQ.
IYARDS LE. 27.59 SQ. METERS, OUT OF KHASRA NO. 366, SITUATED IN OLD ABADI OF
IVILLAGE HABIBPUR, TEHSIL AND DIST. GAUTAM BUDH NAGAR, U.P.; (HEREINAFTER
REFERRED TO AS “THE SAID PROPERTY"). Boundaries as per Technical East : House of|
Sundar Lal. West : House of Har Prasad. North : Rasta 16.5 Ft, Wide. South : Others Property.

(GR/SNR/SCND/A000000077, Mr. JOGINDER SINGH,| 22.01.2026 & Rs. 2088287/-
iMrs. BABITA BABITA, House no 11, URF KAILASHPUR, as on 22.01.2026
AUTAM BUDDHA NAGAR, DADRI, Metro, Dadri, Uttarl ~~NPA Date : 05-01-2026
Pradesh, India- 203207
i of Property: Property area measuring 300 sqyds part of Khasra No. 485 situated at
\Village Devla Paragna and Tehsil Dadri and District Gautam Budh Nagar, Uttar Pradesh; Herein
after referred to as the “said property”. Boundaries: As per Technical Report East : Gali 20ft Wide,
\West : Property of Chaman, North : Road 28ft Wide, South : Others
DL/DEL/LXND/A000002842, Mr. LOKESH KUMAR, FLAT| 22.01.2026 & Rs. 1375681/-
INO 17 A F8 30, SANGANER JAIPUR, SABARMATI as on 22.01.2026
JAPARTEMTN SECTOR 17 PRATAP NAGAR JAIPUR, ,| ~ NPA Date : 05-01-2026
Rural, Jaipur , Rajasthan , India - 302033, Mrs. LAVLI
LAVLI, HOUSE NO 00 , 0 , VILLAGE KHATANA
DHEERKHERA NOIDA, SHIV MANDIR, Rural, Gautam
Buddha Nagar, Uttar Pradesh , India - 203207
Description of Property: Leasehold Industrial Plot No. A-69, area measuring 288 Sq. Meters,
Situated Industrial Townshlp at Slkandrabad Housing Vlllage Gopalpur, Pargana and Tehsi,
Sikandrabad, District, (U.P): ( the said Property). EAST Other,
Vacant Plot, WEST Other Vacant Plot, NORTH Road 30 feel SOUTH Other Plot
DL/BPR/JHAH/A000000571, Mr. ANKIT BHATI, House| 22.01.2026 & Rs. 1483410/~
number/00, Street number/00, RAJATPUR BABBAWAD,| as on 22.01.2026
IGAUTAM BUDDHANAGAR, Metro, Gautam Buddha Nagar,| ~ NPA Date : 05-01-2026
Uttar Pradesh, India - 203207, Mrs. SUMAN SUMAN,
HOUSE NUMBER/50, Street number/00, BISAHDA,
GAUTAM BUDDHANAGAR, Rural, Gautam Buddha Nagar,
Uttar Pradesh, India-201008

22.01.2026 & Rs. 996004/-
as on 22.01.2026

NPA Date : 05-01-2026

=X

Description of Property: RESIDENTIAL PLOT NO. 156, AREAMEASURING 456.79 SQ. YDS |
I|.E. 382.06 SQ. MTRS., OUT OF KHASRANO. 365, SITUATED AT VILLAGE RAJATPURAALIAS
IRADATPUR PARGANA & TEHSIL DADRI, DISTT. GAUTAM BUDH NAGAR, U.P:
(HEREINAFTER CALLED REFERRED TOAS THE SAID PROPERTY"), BOUNDARIES OF THE
PROPERTY: AS PER GIFT DEED DATED 21.11.2024. EAST: HOUSE OF JAGDISH YADAV,
IWEST: RASTA 15 FT. WIDE, NORTH: HOUSE OF DHEERAJ, SOUTH: HOUSE OF
DHARMVEER

DL/DEL/LXND/A000000972, Mr. RAVI KUMAR, Mr.

NEETU .., AURANGABAD KASAIR BULANDSHAHAR!
KASER KHURD, AURANGABAD KASAIR|

22.01.2026 & Rs. 995226/-
as on 22.01.2026

" NPA Date : 05-01-2026

BULANDSHAHAR , Metro, Bulandshahr , Uttar Pradesh ,
India- 202393
of Property: Residential freehold vacant Plot, areameasuring 75 Sq. Yards i.e. 62.70|

Sq. Meters, out of Khasra No. 246, situated in the area of Bishnooli, Pargana and Tehsil Dadri,
‘Gautam Budh Nagar, U.P., (Hereinafter referred as the ""said property™). As per Regd. Sale deed
dated 20/01/2015 said property is bounded as under: Plot of Kiran Devi. West : Plot of Seller.
East, North : Road 18 ft. wide, South : Plot of seller.
DL/DEL/LXND/A000001574, Mr. ASHISH RANA, Mr,
JAMIT RANA, Mrs. POOJA POOJA, H NO 38 SINDHUJA|
IVALLEY, SECTOR 10 BAIDPURA GAUTAM BUDDH
NAGAR, Metro, Greater Noida, Uttar Pradesh, India -
203207

22.01.2026 & Rs. 1378039/~
" ason2201.20%6
NPA Date : 05-01-2026

of Property: Freehold Residential (Single Story House) Villa no. 38 measuring 100

Miortgagor) Flat No. 53, Block- B, First Floor, Ahinsa CGHS

L, Plot No: 2711, Sectoe 3, Rohinl, Dethi- 140085 L

Detalls of secured asset immavabile Property)

All that pleca and pareel of the propery baing:

Property 1; Free hold sociaty bult up Nal baaring Mo, B-99, situatad in the layout plan of
Ahiresa Co-operative Group Housing Sociely Lid, Presently known a5 *Ahinsa Vihar” Plal No.
271, Saclor-$, Rohinl, Dethl - 110085 sdmeasunng 980 5o, 1L North: A Per Site, South: As
Per Site, East: A PerSite, Wesl: fig Per Site

Property 2! Flat bearing No. B-26, First Fioor, categoey H.I G- Siluated in he leyout pan of
the Ahinsa Co-operative Group Housing Society Lid., known &5 Ahinsa Viher, &t Piol No. 2711,
Sector Mo. 9, Rohini, Delhi 110085, alongwith (e freshold rghts of the land under the said
fial. Admeasuring 81,042 sq. mirs. |.e 960 sq. H. Norih: A5 Per Site, South: A5 Per Site, East
As Per Site, West: Ag Per Site

Sq. Yd. or say 83.61 Sq. Mt. Pertaining to Khasra no. 244, situated in Sinduja Velly, Village|
\Vedpura, Pragna & Tehsil Dadri, Distt. Gautam Budh Nagar U, P (Hereinafter referred as the "'Said
Property"').Boundaries as per Sale deed dated 13.08.2021 in respect of the said property are
bou;ded as under: East: Road 21 Ft. wide, West: Road 12 Ft. wide, North: Villano. 37, South: Villa
no.

IDL/KNR/RANJ/A000000262, Mr. ANKUSH RUHELA, Mrs.

[POONAM RUHELA, H NO 117 RAJEEV VIHAR SEC 4,

IKHORA COLONY, Rural, Noida, Uttar Pradesh, India -|
201309

22.01.2026 & Rs. 2135657/-
as on 22.01.2026
NPA Date : 05-01-2026

of Property: Freehold Residential Plot no. 41 measuring 50 Sq. Yd. or Say 41.8 Sq.
M., pertaining to Khasra no. 2796, situated in Village Shahpur Bamheta, Pragna Dasna, Tehsil &
Distt Ghaziabad. (Hereinafter referred as the "Said Property™). Boundaries as per TSR in respect
of the sald property are bounded as under: East: Vacant Plot (Nitin), West: Property Sonu
Sharma, North: Road 18 ft. South: Other Plot

OFFICE OF THE RECOVERY OFFICER - Il DEBTS RECOVERY TRIBUNAL - II,

DELHI 4TH FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET, NEW DELHI - 110001

TR.C. No, 6212032

INTERNATIONAL ASSET RECONSTRUCTION CO. PVT. LTD.

vis
MiS POOJA CREATIONS,
“ORDER"

Dated: 13.01.2026

Date : 23.01.2026  Place: Delhi

For Kotak Mahindra Bank Ltd., Authorised Officer

DL/KNR/RANJ/A000000294, Mr. AJIT AJIT, Mrs. SONI;
NAGAR, HOME NO 10 GALI NO 8 MOTHER, , DAIRY]|
IKALYANPURIDELHI, Rural, DELHI, India- 110091

22.01.2026 & Rs. 1312260/~
_ asonz201.2026
NPA Date : 05-01-2026

RBL BANK LTD.

Mationad Operating Cantre . 0th F‘Jw Techniplex-, OFf Veer Savarkas
Flyover, Goregaon (West) Mumbai - 400062,

GOLD AUCTION CUM INVITATION NOTICE

Tha befow menfioned barrower has been served with demand nolices 1o pay oulstanding
arnount fowards the loan Loty against gold ormamants ("Faciity’} avaded by them fom RBL
Bark L'nw:-d Sm:e lha l:o(rmfhasianledln rapay dues under tha Faciity, we are constrained
dged gald 03-Feb-26.
Inv thie event amy surp‘us amwnr is reafsed from this auction, the same will be refunded to the
concamed boqower snd i there is & deﬁul pusl 1he avction, the balance amount shal be
dfroim tha barrower through ings, RBL Bank has the authori

to remove following account I'rmn Ihe a.,mlnﬂ wﬂhnut pﬂor intimedion. Further, ABL Bank
reserves the rightto change the Auction Daie withoutany prior notice,

b RBLEANK

spns o Bank

Description of Property: Freehold Residential Plot measurin: 0? area 59 Sq. Yd. or say 49.32 Sq.
M., Pertaining to Khasra no. 1025, situated in Anand Vihar Colony Kasba Dadri, Pragna & Tehsil
Dadn Distt. Ghaziabad U.P. (Hereinafter referred as the "Said Property™). Boundaries as per|
TSR in respect of the said property are bounded as under: East: Property of Pandit Ji, West:
Property of Raj Singh Nagar, North: Other Property, South: Road 16 ft
DL/INCU/GHAU/A000003574, Mr. MANMEET SINGH,| 22.01.2026 & Rs. 2014882/~
Mrs. Rani Rani, Kotla mubarak pur new delhi, 1, Kotla as on 22.01.2026
imubarak pur new delhi, Kotla mubarak pur new dethi, Metro,| ~ NPA Date : 05-01-2026
KOTLAMUBARAKPUR, Delhi, India - 110003
Description of Property: R ial House no-50, area- 50 sq. yards i.e. 41.805
Sq. Mtr. Under Filling Khasra No 975 Situated at Vrindavan enclave in Village DhoomManikpur,
Pargana& TehsilDadri District- GautamBudh Nagar (U.P.),Presently owned by: Mr. Brijesh Kumar
S/o Mr. Braham Pal Singh hereinafter referred to as "the said property.” Boundaries As Per TSR
East :Other Plot, West :Plot of Seller, North: Plot of seller, South :Road 20 ft. wide
DL/SHL/SHLM/A000000321, Ms. LALITA DIVAKAR, Mr.| 22.01.2026 & Rs. 1426737/~
DIVAKAR DIVAKAR, 26 GALI NO 5, 0, 26 GALI NO 5 as on 22.01.2026

Khasra No. 26/0, Villaga Dabri in the colony known 2s Dabri Ext.
Dwarks, New Dalhi

Matter be listed on 30.01.2026 for fiing atfidavit of service of E-auction sale notice with proofs of service (inciuding frack results qua speed post and courier) and dast, original
proofs of publication in newspapers and wider pubiicity inciuding website for the purpose of e-auction.

[Vaatsalya Kumar)
Recovery Officer-l DRT-II, Delhi

As per myorder dated 13.01.2028, the undermentioned propery will be sold by public e-awction sale on 12,03,2026 In the said Recovery Cerfificale: Sr.| Account Borrower's Detalls of Gold RKARDOOMA EAST DELHI, Metro, EAST DELHI, Delhil — NPA Date : 05-01-2026
the auction sale willbe * Online & Auctioning" through website www.auctiontigsr.net Nov| Number Neme il e 110082
_ 3 ” e : . 1. | B09008734265 | RAJESH KUMAR JUNEJA TOTAL GROSS WT | 86.72 Description of Property: Third Floor with roof rights, Back Side, Built on Plot bearing No. 1A,
Date and Time of Auction: 12.03.2026 between 0:3.00 pm and 04.00 pm (With extensions of § minutes duration after 04:00 PM, if required) " = = - having land area measuring 100 Sg. Yds., (i.e., 83.61 Sg. Mts)., pertaining to Khata no. 497,
TOTAL_IMPURITY 172 Khasra No. 376, situated at Village Chipiyana Buzurg (across Railway Line), Pargana and Tehsil
DESCRIPTION OF PROPERTY TOTAL STONE WT 0 Dadri, Distt. Gautam Budh Nagar, U.P.; Herein after referred to as the “said property”.
= = Boundaries: As per Technical Report East : Plot No. 20-A (Akhilesh), West : Plot No. 1 and 1-B
Re: t osit | I I Pl
Lot Description of Praperty serve Frice | Eamest Money Dep TOTAL_NET_WT 85 | |(Other Plot), North : Other Property, South : Other Flat/ Rasta 25Ft.
Mo, (in Rs.) (EMD) {In Rs.) 2. | BOD0ORGB4S30 | SUNITA ASHOK MORE TOTAL GROSS WT | 618 [GZIGNR/GNRN/A000001192, Mr.  ANKIT ANKIT, Mrs.] 22.01.2026 & Rs. 1526450/~
.| Firstfioor of the property 0. RZ . 5, Partof Khasra Mo. 26/3 Village Dabri in the colony known as DabriExt.| 66,10,000/- 6,61,000/- i [} SUNITASUNITA,HNO 1, 0 , SAINTHLY DADRI GAUTAM; as on 22.01.2026
1, | Firsthiooraf th hearing No. RZ-85A. Piot No. 5, Partof Khasza No. 26/3 illage Dabi inthe calany k DabriExt| 66,10/ 1, TOTAL IMPURITY m
Dwarka, New Dalhi TO'I'AL:STONE WT 03 IBUDDHA NAGAR, , Metro, Dadri, Uttar Pradesh, India-|  NPA Date : 05-01-2026
= 203207
TERMS AND CONDITIONS TOTAL_NET_WT 50.32 |  |Description of Property: jal Plot area ing 121+121 Sq. Yards=242 Sq. Meters,
’ A TOTAL GROSS_WT 5 out of Khasra No. 499, Sltuated in Village Sainthli, Pargana & Tehsil Dadri, Distt. Gautam Budh
1. Theauckion sale will he *onling through &-auction” through website portal www auictiontigernet, 3. | 809010498355 | ROCKY PARCHA - = Nagar, Uttar Pradesh-203207 (HEREINAFTER REFERRED TO AS “THE SAID PROPERTY?),
2, The EMD shall be paid either through Demand Draft/Pay Order in favour of the "Recovery Officer-ll, DRT-I, Delhi-Ale T.R.C. No. 82/2022", The said Demand DraftiPay TOTAL IMPURITY 02 | |Boundaries as per Technical East : Gali 5ftwide, West : House of Styaveer Singh, North : House
Ordar qua EMO, alongwith self-atiested copy of identity (voter |-cardidriving Scense/passpart), which should contain the address for fufure communication, and self-atfested TOTAL _STONE WT 0 | [ofRaiSingh, South: Road 18ftwide
copyol PAN card, andin the case of company, copy of resolution passed by lhuboafdmambars ofthe company or any othar documant confirming rep inn/attomay of the TOTAL_NET_WT 48 ;ﬁGﬂ‘sIFEE:Tﬁg?ggﬁ?ekghrllGA;ﬁlnsg:D ‘,{Q;EE;Y’ 22'01;2503:2&2%51' ;3;3903/'
company also, must reach the Office of Ihe necwery Officer-lf, DRT-HI, Delhl In the case of individual, a declaration If the bad s on 3. | 803010376743 | RAHUL KUMAR JOTAL GROSS WT | 5133 | 1,'GOVTHOSPITAL. ALl éNTERPRISEs. Metro, Gautam! m
higther own behall oron behall ofhisther p I Iz submitted. in the latler case, 1hehldue<shall be required lo deposit hisiher authorty andin case ol default, hiser bid = a India- .
TOTAL IMPURITY 257 BuddhaNagar, Uttar Pradesh , India - 203135
Shﬁﬂhe TE]ECW ThE EMDOI’WQIHN P\‘OUFU’EMD ivedthereafier shallnotbe co ‘I'O‘I‘AL.S!'ONE WT : Description of Property: A Freehold Residential Property bearing No. 4014, Area Measuring
3 lop EMDaor sof of payment of EMD through NEF T/RTGS, along with detadls of the sendes, Le. address, e-mail ID and mobile number. etc.. should L] 56.5 Sq. Mtrs. i.e. 67.5 Sq. Yrds. in Part of Khasra No. 4014, Situated at Mohalla Manak Chowk,
be super-scribed "TRC No. 8272022", TOTAL NET WT AB.76 Kasba Jewar (Under Nagar Panchayat Area), Pargana and Tehsil Jewar, DistrictIGautam Budh
T bl " Nagar, U.P. Hereinafter referred to as the “Said Property”. Boundaries as per Sale Deed East :
4. Theproperlyis being sold on "asis where ls basis™ &"as iswhat s basls™, 5. | BO2010082543 | JITENDER . TOTAL GROSS WT T8 | |piotof Mustafa West : Plot of Janodeen North : Rasta Kaccha 8Fts. Wide South : Plot of Mukim
5. The bidders are atvised to go through the portal www.auctiontiger.net lor detalled terms and conditions for e-auciion sale befors submitting their bids and taking part in the e- TOTAL IMPURITY 016 DLNDP/NDPH/A000000901, Mr. BALAM BHARDWAJ] 22.01.2026 & Rs. 3160272/
auction saie proceedings andiorcontact Sh. Varun Gupta, Manager Legal CHFL Mobile No. 7770042174 Email 1D varun qupta@iarc.co.n. " TOTAL STONE WT [] NO_3/194, PATTALAMMAN KOVIL, NO 3/194| _ as on 22.01.2026
6. Prospective bidders ara required o register th hves with the portal and obtain login ID-and Password wall in advance, afier depositof EMD, which is mandatony Tos bidding in TCII‘A.L-NET nr_r PATTALAMMAN KOVIL STREET UTHAPURAM , NEAR| ~ NPA Date : 05-09-2025
lhe above e-auttion, from Mis. E-procure r. B-704, Wall Street - |L. Opp. Orlent Club, lege, Ellis Bridae, —— FetE TEMPLE, Rural, Madurai, Tamil Nadu, India - 625535, Mrs.
Ahmedabad - 380006 Gujarat (India} Contact Person: Mr. Praveen Kumar Thevar, Contact No. 9722778628 Emall |D: praveen thevar@auctiontiger.net, 6 | 809010360469 | SONU KUMAR TOTAL GROSS WT|' 1157 Gg:r‘;gi\ef'sﬁ?: d?:’g'sqégéR“fa"Gaulam Buddha Nagar,
hitp:l/drt.auctiontiger.nat. TOTAL IMPURITY a1
7. The intesested bidders may avail gniine training on e-austion, after depasit of EMD, from Mis. E-procurement Technologies Limited- Auction Tiger. B-704, Wall Street - I TOTAL STONE WT | 028 °°s°"""°;‘5‘(’f82"§:ﬁ“e¥ et ";g %Ijgcgﬂlﬂ gr'fgr’e;mng‘s’geﬁ%gﬁla'zz‘ﬁgfoﬁfﬁd areg
?%%&WMKMMWEM&@MM&:MMMWEME TOTAL NET WT 1114 100 Sq. Yards, i.. 83.61 Sq. Meters, out of Khasra No. 427, Rudra Apartment Situated
1D; praveen thevar@auctiontiger.net, hitp:/idrt.auc €r. E in Village Salarpur Khadar, Pargana & Tehsil Dadri, Distt, Gautam Budh Nagar, Uttar Pradesh-
8. Theprospecive buyermay nspect ihe sieon 26.02.2026 rom 10.30 AM o 12.30 PM, 7. | BOBOIOSTIORS | RAHUL KUMAR Eﬁ ﬁp?uismm ':i 201304, (HEREINAFTER REFERRED TO AS “THE SAID PROPERTY'). Boundaries as per
9, Ol thosebidders Nolding valid ussr 1D 8 Passwoed and confimd paymiant of EMD ihraigh deiard orafipay Grder shallbe Bligite o partcigatain ar ing -aiicion, T 3 ;iw;%lbﬁasl : SCHOOL, West : RASTA 18 FEET WIDE, North : OTHER PROPERTY, South :
10. Theinterasted biddars, who have submitied their bids not below the reserve price by 10.03.2026 before £.00 PMin the office of the Recavery Officar-ll, DRT-I, Delhi, shall be = - 137
i it st pi ol TOTAL NET WT 285 DL/IROH/BURAJA000000901, Mr. AMIN ALI, Mr) 22.01.2026 & Rs. 1804446/~
eligible to participate in the e-auction to be held from 03.00 PM to 04.00 PM on 12.03.2028. Inc. placed inthe last the closing lime of th i q LML BAJARUDDIN BAJARUDDIN. Ms. KALLO BEGAM & 25 on 22.01.2026
fime vl automaticaly get extended for S minutes. 8. | 803009890205 | SONU . TOTAL GROSS WT | 684 Mrs. RESHAMA BEGAM, POONAM BHAT| GAURABH| PR Date : 05-00-2025
4. The hidders shall improve their offerin muttiples of Rs. 1,00.000% (Rupees One Lac Only). TOTAL_IMPURITY 2 BHATI , 1, GAUTAMBUDHNAGAR, , Metro , Greater|
12, Thewr Al bidder shal tak EMD directly from the Office of Recovery Officer-ll, DRT-H, Delhi, immediately on closure of the e-auction saie procesdings TOTAL STONE WT 2 Noida, Uttar Pradesh , India-201304 - -
13, The s ful / ighest bigder shall have to prepare and depasit Demand DrafiPay Crder for 25% of the bidissfe amount, after adjusting the EMD, favoring Recovery Cfficer- = = D of Property: Plof on Land area measuring 50 Sq. Yds., {i.e., 41.8 Sq. Yds)., Outof]
: 3 3 s - TOTAL_NET_WT B64 | |Khasra No. 480, situated at Village Salarpur Khadar, Pargana and Tehsil Dadri, Distt. Gautam
D3, -DE'“'-'“ T'R‘;' fanite hy_mm Eangswering eyl by 0400 EM Yol s Tbawal i TOTAL GROSS WT 219 Budh Nagar, U.P.; Hereinafter referred to as the *Said Property”. Boundaries: (As per Technical
14, The sucosssfkhighest biddar shal deposit, through Demand DraftPay Ordar faworing Recovery Officer-/1, DRT-I, Dalh, Alc TRR.C. No. 8212022, tha balanca 75% of the sale 9 | B09009162863 | DINESH KUMAR RAI = 2 : report). East- Other Property West- House of Mr. Ravi North- Road South- Other Property
nm_oeeds before the Recovery Officer-ll, DRT-H|, Delhi on or bafore 156h day from the date of alction of the praperty, exclusive of such day, orif the 15th day be Sundag arothar TOTAL_IMPURITY 1.3 DL/DLS/DLSD/AO00001405, Nir. AJAY SHARMA, Mrs. 22.01.2026 & Rs. 1031447/~
holiday, then on the first office day afier the 15th day alongwith e poundage fee @ 2% upto Rs. 1,000and @ 1% on the excess of such gross amount over Ris. 1000/~ In favour TOTAL_STONE_WT 0 IAKALESH AKALESH, VILLAGE CHIRISI, MAICHA| as on 22.01.2026
of Registrar, DRT-I Delhl. (In ease of depasit of halance amaund of 755 through post the same should reach the Racovery Officer as above). |n case of default of payment TOTAL_NET WT 20,6 IGAUTAM BUDDHANAGAR, Metro, Gautam Buddha Nagar,| — NPA Date : 05-09-2025
within the presoibed perind, the propery shall be re-sold, after the issue of fresh prociamation of sale, The deposit, afler defraying the expenses of the sale, may, if the Uttar Pradesh, India-201310
undersigned thinks fit. be forfeited 1o the Gavernment and the defaulting purchaser shall farfeit all clalms to the property or to any part of the sum for which it may subsequently 10. | BUS01034385 | VISHAL GAUTAM g:t:::‘ﬁhm 2::: a s .0.1 ;’lf(ﬁmpe;:"y! /;;3 M S'tv tpgl/’:?/l}ﬁe Afeéhv ast h g 120(134- Edst iée- 1153-33 quh
ha'sblil eter. Out of Khasra No. i, Situated at Village: Chirsi, Tehsil: Sadar, Dist- Gautam Bu
15.. CHFIICH Banks diractad to:sarve the Sale prociamation on CDs through Ciast, spaad post. courier and by affxation al the conspicuous partof he property and by beatofdrum T STOHENT | G | e e e e e iascent e ot oo L 1
in#s vicinity and  copy of the e h? placedanthe nolloeboard oﬂheTrihu_naJ. TOTAL LT Z4 The above mentioned Borrowers/ Guarantors are advised (1) To collect the original notice from the
16, Saleproclamation be alsa publishedin the Newspapers in English as wellas in vemacular languags, having adequatety wits circulalion in the arsa. 11, | 809010370572 | AMIL KUMAR TOTAL GROSS WT | 133 | |undersigned for more and complete details and (2) To pay the balance outstanding amount
17. CHFIGH Bank |s directed to confirm the publication of advertisement in the Newspapers and original proofs of the pubiication be filed before next date of hearing. TOTAL_IMPURITY 0@ | |interestand costs etc. within 60 days from the date of notice referred to above to avoid further
18. The undarsigned resenses the ight 10 accapt any or reject all bids, If not found acceptable or 1o postpene the auction at any time without assi afy reason what and TOTAL STONE WT 7 action under the SARFAESI Act.
hig daciskanin this regard shall bafina!, -:I'..O?A.L W N Date: 23.01.2026, Place: Ghaziabad Officer, Hinduja Housing Finance Limited
SCHEDULE OF PROPERTY = amalc
Lot Revenue assessed Details of any Claims; if any, which have been put forward T (ROANCITTRN | RIACKIMAR JOPAL UROSS W) 787 MPORTANT™
Mo Description of the property to be sold upon the property or | encumbrance to which to the property, and any other known TOTAL_IMPURITY ATt Whilst care is taken prior to acceptance of advertising
re bea 8 copy, itis not possible to verify its contents. e Indian
: any part thereof property is liable | particulare bearing on its nature and value, | TOTAL_STONE WT 05 i ibl ify i The Indi
i = TOTAL NET_WT 721 Express (P) Limited cannotbe held responsible for such
1. | First fioor of the property bearing No. RZ-B5A, Plot No. 5, Part of Mot known ot known Mat krsown = -1 | contents, nor for any loss or damage incurred as a

The onfine auctan wil be held on hitps:feqokl.auctiontgarnat on 03-Feh-28 fram 0200 PM
TS00PMIST,

Infending bickdars should contact M. &-Procurement Tel:hnnlngies Lid, {AuctionTigery af
B35 EI9RE40 78412953,

result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or

Far delailed T d Conditions, pl tha ayctan portal entering into any agreements with advertisers or
Place : Dethi Mﬂiuritad Officer otherwise acting on an advertisement in any manner
Die : Z3101/2026 RBL Bank Lid. whatsoever.

epaper.fmanmalex preS&QDnb. . New Delhi .. . &
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PAN-AABCA8278L
CIN- U24117RJ1991PLC005891

PAN & CIN/ LLP No.

2.| Address of the registered office |+ Kamal Kunj, Ahinsa Circle, Subhash Marg, C-
Scheme, Jaipur, Rajasthan-302001 (as per MCA)
* SAGMA, Satna, Madhya Pradesh, 485001 (as per GST)
* DMRC Huda City Centre Metro Station, Gurgaon,
Sector-29, Gurugram, Haryana, 122009(as per GST)
3. [URL of website Not available
4. | Details of place where majority of fixed SAGMA, Satna, Madhya Pradesh, 485001
assets are located A-160, RIICO Industrial Area, Bagru, Jaipur,
Rajasthan, 303007
5. |Installed capacity of main products/ services |Installed Capacity of Factory-147000 MT
| | Installed Capacity of Captive Power Installed-12.0 MW|
6. | Quanity and value of main products/ As per the audited financials for FY 2022-23

services sold in last financial year ?27 63,21,854)-

.| Number of employees/ workmen

o[

Further details including last avallable
financial (with dul
years, lists of creditors are available a( URL

May be obtained by sendlng an email
i

©

Eligibility for resolution applicants under section | May be obtained by sending an email
A v

com

25(2)(h) of the Code is available at URL:

10.| Last date for receipt of expression of interest | 07.02.2026
11.|Date of issue of provisional list of 17.02.2026
prospective resolution applicants
12.|Last date for submission of objections to 22.02.2026
rovisional list
13.|Date of issue of final list of prospective 04.03.2026
| _|resolution applicants
14.| Date of issue of information memorandum, | 09.03.2026

evaluation matrix and request for resolution
plans to prospective resolution applicants

| 15.| Last date for submission of resolution plans | 08.04.2026
16.| Process email id to submit Expression of Interest| cirpksspl@gmail.com

Pawan Kumar Sharma

Resolution Professional

Reg. No. IBBI/IPA-001/IP-P01679/2019-2020/12645

Authorization of Asslgnmen( (AFA)- AA1/12645/02/311225/108612
valid upto 31.12.2026

Registered Address - 19, Milap Nagar, Tonk Road, Jaipur 302018
Communication Address- 803-804, V-Jai City Point, Ahinsa Circle, C-Scheme, Jaipur 302001
For Kamal Sponge Steel and Power Limited

Date: 22.01.2026
Place: Jaipur

BRANCH : ARM JAIPUR

POSSESSION NOTICE [ SECTION 13(4) ]

(For Immovable Property)
The undersigned being the Authorised Officer of the Secured Creditor,Canara Bank
under Securitisation And Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as“the Act”) and
in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security
Interest (Enforcement) Rules 2002, issued a Demand Notice dated 25-08-2025
calling upon the borrowers Shri Mohan Lal Meena and Smt Shanti Devi Meena to
repay the amount mentioned in the notice, being Rs 47,20,335.28 (Rupees Forty
Seven lakhs Twenty Thousand Three Hundred Thirty Five and paisa Twenty
Eight) plus expenses thereon as on 25-08-2025 plus further interest and expenses
thereonwithin 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him / her under
section 13 (4) of the said Act,read with Rule 8 &9 of the said Rule on 21-01-2026.
The borrower in particular and the public in general are hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
Canara Bank for anamount of Rs. 47,20,335.28 (Rupees Forty Seven lakhs Twenty
Thousand Three Hundred Thirty Five and paisa Twenty Eight) plus expenses
thereon as on 25-08-2025 plus further interest and expenses thereon.
The borrower’s attention is invited to the provisions of Section 13 (8) of the Act, in
respect of time available, to redeem the secured assets.

Description of the Inmovable Property

Flat No 910, Gurupragya Sumeru, 9th Floor, Super Built up Area 1241 Sqft, Plot no 7,
Green Triveni Residential Scheme, Village Neendar, Teh- Amer, Near Suncity, Harmara,
Sikar Road Jaipur Rajasthan in the name of Shri Mohan Lal Meena & Smt Shanti Devi
Meena

Date : 21.01.2026, Place : Jaipur

whereas:

Authorised Officer, Canara Bank

MANAPPURAN HOME FINANCE LIMITED Property) Rule 8
Tt s t EE&!‘&E NIE ry L.cI{HcrEv branch) . #MANAPPURAM !T!QME FORMERLY MANAPPUI OME FINANCE PVT LTD Whereas, the undersigned being the Authorized Officer of IIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.)
at B\klzngr m‘;l u"“e Smy "'pym‘e Agarvel 'ﬂ) Ra\‘,"‘gw?kgzh Calegon-l n I'f 5 CIN: U55923KL20‘°P'—W3917? ) (IIFL-HFL) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of
Aganval & Sh, Dhana /M;arwa}la Sjo Ravi Prekash Agarwal's Umversm iegd Difice: §/596 A, Padmaprabha Buiding, Ned) Sreerama Swarmi Yemple, Cherppu - Thriprayar Road, powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, a Demand Notice was issued by the
Residential property, measuring 1064.7 Sq. Feet & Fist Floor, riprayar, Thrissur, Kerala 680567 | Phone No.: 04873520504 Website: www.manappuramhomefin.com Authorised Officer of the company to the Borrower/Co-Borrowers mentioned herein below to repay the amount, notice is hereby given to the
area measuring 96.3 Sqft Situated at Mohalla Hanuman Hattha, POSSESSION NO E (For Immov Property) borrower and the public in general that the undersigned has taken possession of the property described herein below in exercise of powers
Bikanez, The said property has four boundaries, described as Whereas, the undersigned being the authorised officer of Manappuram Home Finance Ltd (“MAHOFIN") conferred on him under Section 13(4) of the said Rules. The borrower in particular and the public in general are hereby cautioned not to deal
follows: north side H/o Shambhu Singh & Gali & Rewant Singh, c ENTR AI. “ N IVERSITY OF R AJ ASTH AN under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest *[Act], with the property and any dealings with the property will be subject to the charge of IIFL HFL for an amount as mentioned herein under with
Rajput, South Side Part Mark A Anandi Lal Par Sarakati Gali D-E 2[:‘302 4{”4&" 2002) a'zﬂ"aﬂ fxefgggz"’ powers, 50"'9"3""“’::19’ Sgﬁ""" 13(“2h) f%%d with rule %“’ "LB security interest thereon. "The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, If the borrower clears the dues of
8 Sarakati GaliD, D, EastSide Rasta & WestsideDeraJodhasat | | = = = = = == = == o - oo — oo oo — oo oo o-o--o--o-o 1 ?;Zy(me%ﬁ%'ﬂ:{‘%e,;’"?"ed e eicn B e e B0 oy oot A0 oot r%ggﬁ[j the "IFL HFL" together with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer, the secured assets
PRttt ot Ncor Rt ol i CURAJ/R/F.172/Rectt./2026/3544 & 3562 Date: 21.01.2026 the sald notice. The borfower having falled o repay the amount, notice Is heroby given {o the borrower and shall not be sold o transferred by "IIFL HFL" and no further step shall be taken by "lIFL HFL" for transfer or sale of the secured asses.
o dated 18.08.194, thereafter Banee Singh scld the said property to . ‘;‘;o"w“‘,’,':g;';,‘g?;‘:’:,' ;';‘;’,E;':Se c”gr?,‘z’fn'gj“iﬁ Rf‘ms ;ﬁ;‘fﬂj}g{‘::g%m?ﬁ%‘:w’ ;Q\Bd L% K”{] m‘;?@?g“ﬂll'geg} Name of the Borrower Description of the Secured Asset (Immovable Property) Total Outstanding Dues| Date of [ Date of|
;‘i’a’?@;”{gm:f"mﬁ‘dwﬁmu ﬁ‘pmhagas‘;j' o daed Te ac h in Po SItlo ns cOh actu al the 5aid rles. T borrower n partcular and te public n general i ey cautoned ot to dcl it the (s)C __IProperty Under Khasra No.1396, Vilage Shiikishan Nagar, Tehsi| Rs.916446.53 Rupees|Demand | Posse
e passad on 20,08,1977 and Fial Decree 26,0 mgw et property and any dealings with the property will be subject to the charge of ihe Manappuram Home Finance ir. Raja Ram Mrs. Sanju_|Mundawar, Distict Alwar, Rajasthan-301024 Area Admeasuring (In Sq.|  Nine Lakh Sixteen | Notice | ssion
Bikaner i Partton S Case No. 247 and Chegan [ became the Ltd as mentioned below for each of the respective properies: Devi Milk Dairy Work_[Ft): Property Type: Land_Area, Built Up_Area, Carpet Area Property|  Thousand Four  ["12-08- | 20/01/
owner of said property, Thereafter Chhagan Lal bequeathed the said Walk_ ,‘n_ lnterview s ca hu Bammam W o e (Prospect No IL10310073) |Area: 4896.00, 1183.00, 780.00 Hundred Forty Six Only| 2025 | 2026
property to fis son Kalash Chandra through regstered vl dated . |No-| account e/ Branch OF Which Inteest Has Been Created outstaning Aunt sn M. Raju Meena Mrs. Manju Patta No. 35, Book No. 32, Near Government School, Village Pipli Ka| Rs.441285 Rupees | 15-09- | 20/01/
18122008 heefer ihganll Ged on e L1205 erater 04 Assistant Professor (Contractual) 1 [Saroj Devi, Plot With Patta 1591, Ward No. 11, Tehsil Sangariya, | 20-10-2025 &| 20-01- Devi ~ (ProspectNo |Vas, Munpur, Ramgarh, Alwar Ra asthan, 301026 - India Areal Four Lakh Forty One | 2025 | 2026
a:‘ a;w o o egsen mf mdlgwls7g§:m§«:n Sy Suresh Kumar, Hanumangarh, Area 302.4 Sq. Feet. Within The| Rs.340243/- [ 2026 1L10320377) Admeasunng (In Sq. FK rtay ype Land_Area, Carpet_Area,| Thousand Two Hundred
il Management and Computer Science Faculty /MHL Palika, Built-Up_Area Property Area: 1183.00, 750.00, 907.00 Eighty Five Only
the zid property from LICHFL Branch Offce Bkaner I an wnm . . . Jaipur leg Limits of Sub-Registrar Sangaria, Rajasthan, [~ M. Krishn Kumar Mr. | Patta No. 08, Book No. 34, Near Goverment School, Village Dabr, | Ws. 15-00- | 20/01
any omeamEv in concer of mortgaged property then he et (for Online Distance Learning) g!“'?'35353115;‘15"“““'038’“;;W‘:‘S‘é"h“’uge "'#"":" Lalchand Mrs. Kantabai Ramgar Alwar, RgIJasthan 301025 - India Area Admeagunng (In|_Four Lakh Thw Two | 2025 20025/
witng within 15 days from date of ublication o public notice on below and Department of Sports Psycholo ng a &:"h' kulzjse of Subhash Chandra, North- rishn Dairy Farm ropel g e: Land_Area, Carpet Area, Built-Up_Area|Thousand One Hundred|
mentioned adres, cthense no bjecton il be acceptabe, P p Y ay T ouse o SL od ':f:af — TR T (Prospect No IL10323467) Prope g 699 00, 32000, 485.00 Nmely Two Only
Manoj Modi, N N — " " Jasveer Singh, ial Land of Plot (Patta No. 19) -10-: -01- i Santosh Jonwal Mrs. [Part O Kh No 677, Plot No.16. Siuated Rawal Nagar Boral, Borai] -
315, 3rd Floor, Shanti Tower, Bikaner For more information visit www.curaj.ac.in | Pal Singh, 140.00 Sq. Yd., At Bandholi, Khoh, Ramgarh, Alwar, | Rs.369380/- | 2026 Yas;‘;;‘fjnwa‘;mm IS [ o O K No 277 Plt No.T6, Stuated Ravat Nogar, Borel Borr] R 253801 Fupees | 02-10- | 20707
i Registrar Reshm Singh, Rajasthan - 301026. East-Ashar Chapetwa of Mukftyar aZ‘F“fa (), imer, Amer, Rejasthan, India, rea Adm. (In 2025 | 21
Mobile No. 9828584271 /MHL01050043137/ | Singh, West-Ashar Chapetwa of Chanchal Singh, South- oniraction Pro Ay ype: Land_Area, Carpet Area, Buill_Up_Area, Thirteen Thousand Eight
Alwar Ashar Chapetwa of Raju Urf Rajkumar, North-Ashar| (Prospect No 1L10378341) Super u\l(_d)e rea Property Area: 750. 30 900.00, 750.00, 650.00 | Hundred Eighty One
Chapetwa of Surjan Singh & Rasta Cr\f‘r. Rdaw K'\>|1ma(r3 Sahu lgr: Mu No 8/495, HouseONg025, (‘Talu No 03, Jamalpura Beavlwer SCny Dis)l TRs.2l1sgSGZLI- thu eehsl 09-10- | 19/01/
\andani Mrs. Gayatri Devi [Ajmer Rajasthan, 305901 - India Area Admeasuring (In Sg. Ft.):|Twenty One Lakh Eigt 2025 | 2026
Date: 237 January 2026 | Place: RAJASTHAN Sd/- Authorised Officer Home Finance Ltd Ganesh Pan Bhandar P{'openy ype: Land_Area, Carpet_Area, Bul(—Up_Areag P#openqy Area:| Nine Thousand Five
(Prospect No IL10623900) |762.00, 720.00, 1520.00 Hundred Sixty Two Only|
INVITATION FOR EXPRESSION OF INTEREST FOR - - M, RaJ Kumar Yaqav Khasra No. 61, Area Admeasuring 2800 Sq Ft, Village Bhikhawas, = Rupees | 08-10- | 20/01/
M/S KAMAL SPONGE STEEL & POWER LTD. OPERATING IN STEEL AND POWER SECTOR |DFC Fl RST Bank lelted DFC FIRST Devi _[Tehsl Mundawar, D'slrlct Alwar, RaJasthan 301407 India Areal S Lakh Ninety Four | 2025 | 2026
. o . y - (Pruspecl No IL10925775) Admeasuring (In erty Type: Land_Area, Bu||t_Up )_AreafThousand One Hundred
AT SATNA (MADHYA PRADESH) HUDA CITY CENTRE (NOIDA) & JAIPUR (RAJASTHAN) (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and Bank & %
i i i s ank Property Area: 280 00 833 000.0( Fifty Four Only
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India resently known as IDFC FIRST Bank Limited)
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) p Y For, further details please contact to Authorised Officer at Branch Office: Ambition Tower, Plot No. D-46-B, Offices No. 307 To 312, Malan Ka
CIN : L65110TN2014PLC097792 [Chauraha, Agrasen Circle, Subhash Marg,C-Scheme, Jaipur - 302001 or Corporate Office: Plot No.98, Phase-IV, Udyog Vihar, Gurgaon, Haryana.
SE RECEVANTIEARTICUEARS) Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennai- 600031. Place: Jaipur, Date: 23.01.2026 SdJ- Authorised Officer, For IIFL. Home Finance Ltd.
1.| Name of the corporate debtor along with [ M/s Kamal Sponge Steel & Power Ltd.

Tel : +91 44 4564 4000 | Fax: +91 44 4564 4022

Noti Secti 32 of the S e R - fFi -

Assets and Enforcement of Security Interest Act, 2002
The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST
Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC FIRST Bank Limited) The loans of the below-mentioned borrowers and co- borrowers have
been secured by the mortgage of their respective properties. As they have failed to adhere to the terms and
conditions of the respective loan agreements and had become irregular, their loan were classified as NPA as
per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited) are
mentioned as per respective notices issued more particularly described in the following table and further
interest on the said amounts shall also be applicable and the same will be charged as per contractual rate
with effect from their respective dates.

Sr Loan Type of Section 13 (2) Qutstanding amount as
No,| Account No. Loan Notice Date per Section 13 (2) Notice
1 138462145. LOAN AGAINST PROPERTY 20.12.2025 7,26,395.73/)-

NAME OF BORROWERS AND CO-BORROWERS : 1.TARA CHAND 2.PURNI DEVI

PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF THE PROPERTY BEARING PATTANO. 12,
ADMEASURING 300 SQ. YARDS, VILLAGE FADANPURA, GP DADUNDA, TEHSIL RAMGARH
SEKHAWATI, PS FATEHPUR, SIKAR RAJASTHAN PIN CODE - 332301, AND BOUNDED BY AS: EAST:
SELF LAND THEN ROAD, NORTH: SAMLATI GALI THEN HOUSE OF FULARAM & SUNIL KUMAR,
WEST: SELF LAND & LAND OF JAGNARAM, SOUTH: AAM RASTA

Sr Loan Type of Section 13 (2) Outstanding amount as
No, Account No. Loan Notice Date | per Section 13 (2) Notice|
2 26627829. LOAN AGAINST PROPERTY 30.12.2025 3,47,768.64/-

NAME OF BORROWERS AND CO-BORROWERS : 1.PAPPU RAM YOGI 2.PISTADEVI

PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF THE PLOT AT PATTA NO. 5/89-50,
ADMEASURING 150 SQ. YARDS, WARD NO. 4, JOGIO KA MOHALLA, GRAM RAJNOTA, GRAM
PANCHAYAT- RAJNOTA, PANCHAYAT SAMITI- KOTPUTLI, JAIPUR, RAJASTHAN, AND THE SAID
PROPERTY IS BOUNDED BY AS: EAST: ROAD 30 FT. WIDE, WEST: LAND OF JAMIL SINGH,
NORTH: DHANI MEENA WALI, SOUTH: GUWADI RAMNIWAS JOGI HOUSE

Sr Loan Type of Section13(2) | Outstanding amount as
No, Account No. Loan Notice Date | per Section 13 (2) Notice|
3 59356374 LOAN AGAINST PROPERTY 30.12.2025 6,13,162.35/-

NAME OF BORROWERS AND CO-BORROWERS : 1. RAM LAL GADRI 2. DALI BAI GADARI

PROPERTY ADDRESS : ALL THAT PIECE AND PARCEL OF PLOT WITH PATTA NO. 3303, PLOT AREA
1332 SQ. FT,, SITUATED AT AABADI ARAJI NO. 439, VILLAGE: CHHDANGA KHERI, GRAM PANCHAYAT:
SANSERA, PANCHAYAT SAMITI: RAILMAGRA, DISTRICT: RAJSAMAND, RAJASTHAN-313329, AND
BOUNDED AS:EAST: HOUSE OF SHANKAR LAL GADRINORTH: AAM RASTA, WEST: HOUSE OF
BADRI LAL GADRI, SOUTH: SELF BADA

You are hereby called upon to pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC FIRST Bank Limited)
as per the details shown in the above table with contracted rate of interest thereupon from their
respective dates and other costs, charges etc. within 60 days from the date of this publication, failing
which the undersigned shall be constrained to initiate proceedings, under Section 13 (4) and section 14
of the SARFAESI Act, against the mortgaged properties mentioned hereinabove to realize the amount
due to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank
Limited and presently known as IDFC FIRST Bank Limited). Further you are prohibited under
Section 13 (13) of the said Act from transferring the said secured assets either by way of sale/lease or
otherwise. Sd/- Authorized Officer
Date : 23.01.2026 IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with
Place : RAJASTHAN IDFC Bank Limited and presently known as IDFC FIRST Bank Limited)

. orporate Office: ICICI Home Finance Company Limited ICICI HFC Tower,
(”ICICI Home Finance I Andheri - Kurla Road, Andheri (East), Mumbar - 400059, India
Branch Office : 1st floor, Soni Tower, Road No. 2, Near Meo Boarding, Alwar — 301001

Notice for sale of immovable assets through Private Treaty
Sale Notice for Sale of Immovable Assets through Private Treaty under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with Rule 8(8) r/w Rule 9 (1) of the Security
Interest (Enforcement) Rules, 2002
ICICI Home Finance Company Limited (ICICI HFC) conducted several e-Auctions for the sale of the mortgaged
property mentioned below, however, all such e-Auctions failed. Now, an interested buyer has approached ICICI HFC
with an offer to purchase the said property for an amount of Rs. 3,00,000/-. Notice is hereby given to the public in
general and in particular to the Borrower(s) and Guarantor(s) that the below-described immovable property

dorer dd

Canara

Bank .
ank <A BRANCH : ARM JAIPUR

POSSESSION NOTICE [ SECTION 13(4) ]
whereas: (For Immovable Property)

The undersigned being the Authorised Officer of the Secured Creditor, Canara Bank
under Securitisation And Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as “the Act”) and
in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security
Interest (Enforcement) Rules 2002, issued a Demand Notice dated 25-08-2025
calling upon the borrowers Shri Mahesh Kumar Saini and Smt Vimal Saini to repay
the amount mentioned in the notice, being Rs. 37,65,713.06 (Rupees Thirty Seven
Lakhs Sixty Five Thousand Seven Hundred Thirteen and Paisa Six Only), plus
expenses thereon as on 25-08-2025 plus further interest and expenses thereon
within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him / her under
section 13 (4) of the said Act, read with Rule 8 &9 of the said Rule on 21-01-2026.

The borrower in particular and the public in general are hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
Canara Bank for an amount of Rs. 37,65,713.06 ( Rupees Thirty Seven Lakhs Sixty
Five Thousand Seven Hundred Thirteen and Paisa Six Only), plus expenses
thereon as on 25-08-2025 plus further interest and expenses thereon.

The borrower's attention is invited to the provisions of Section 13 (8) of the Act, in
respect of time available, to redeem the secured assets.

escr n of the Inmovable Property

Flat No 610, Gurupragya Sumeru, 6th Floor, Plot No 7, Super Builtup Area 1241 Sqft,
Plotno 7, Green Triveni Residential Scheme, Village Neendar, Teh- Amer, Near Suncity,
Harmara, Sikar Road Jaipur Rajasthan in the name of Shri Mahesh Kumar Saini

Date : 21.01.2026, Place : Jaipur Authorised Officer, Canara Bank

mor J/charged to the Secured Creditor, the Possession of which has been taken by the Authorized Officer of ICICI
Home Finance Company Ltd., willbe sold on “Asis where is”, “As is what is”, and “Whatever there is”, by way of Private
Treaty as per the brief particulars given hereunder;

d 3iim agher
Bank of Baroda

Branch: Main Road, Asop, District Jodhpur
E-mail: dbasnp@bankofbaroda com

[See proviso to Rule 8(6)]

&

Sale Notice for Sale of Inmovable Property APPENDIX IV-A
E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of
Securlly Interest Act, 2002 read with prawsn toRule ﬂ(ﬁj ofthe Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s), Mortgagor(s) and Guarantor(s) that the below described

ble property mortgags ged to the Secured Creditor, the symbollc possession of which has been taken by the Authorized Officer of Bank
of Baroda, Asop Branch, District-Jodhpur Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis on
17.02.2026 by the Bank of Bareda, Asop Branch, District-Jodhpur for recovery of dues in below mentioned accoum/s. The details of Borrower/s/

Mortgagor/ Guarantor/s/ Secured Asset/s/ Dues/ Reserve Price/e-Auction date & Time, EMD and Bid Increase Amountare mentioned below-
il ipti -Aucti Reserve Price, Status of
.Sr/ Name & address of Give short description of the Total Dues E At!cllon Date Famest Money | Possession Pmper}y
with known Time of » ive| Inspection
A Deposit (EMD) & |(Constructive| "
No s, it any (Mortgaged hy) E-Auction _|Bid Increase Amount| /Physical) [date & Time|
1 Wiskaitash Al tht part afm:: parcel of the property|  Rs. 17.02.2026 Rs sy mbolic [12.02.2026
Kissan Sewa | consisting of Commercia proper y| 41,47,230. -
Kendra located at Khasra No. 406, Lawari| °" 4;’3%? 4 Cozoopm to Possession |~ From
Prop. Mr. Shiv Fanta, Village- Radod, Tellsll 06:00 PM (With| 10:00 AM
Karan Bhnnaluarh District- JODHPUR.| 19.08.2024 unlimited EMD Dspnslt to
/o J: R Admeasurmg Area 5708 82 sq. ft. extensions of Date & Time
/0 Jassa Ram | ouneq by M. Shiv K: sa Ranm. 10 minutes | . 16:02:2026 4:00 PM
Bounded by:- North- Land ofKhl ND 405 (10 [][] am. to till
South- Road, East- Petrol Pump, West| each) Bid
Agricultural Land of Same Khasara. Uthar |ncrease Amt.-
encumbrance- NotKnown. Rs. 0.25 Lac
For detailed terms and conditions of sale, please refer/visit to the website link hitps:/www.bankofbaroda.in/e-|  SCAN
auction.htm and online auction portal https://baanknet.com. Also, prospective bidders may contact the Authorised|  rpe
officer on Mobile 7338448068. Authorised officer, f
Date: 22.01.2026 __Place: Asop., Jodhpur Bank of Baroda | fOF Details

Regd: Off: 9" Floor, Antriksh Bhawan, 22 K.G. Marg, New Delhi-10001, Ph.; 011-23357174, 23357172, 23705414, Web.: www.pnbhousing.com
Finance Limited|Branch Office : 1st Floor Vijay tower, In front of old govt hospital Nagaur Rajasthan-341301.

NOTICE UNDER SECTION 13 (2) OF CHAPTER IIl OF SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT 2002, READ WITH RULE 3(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 AMENDED AS ON DATE
We, the PNB Housing Finance Ltd. (hereinafter referred to as "PNBHFL") had issued Demand notice U/s 13(2) of Chapter Ill of the
Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred to as the "Act") By
our Nagaur office Situated at 1st Floor Vlﬂ tower, In front of old govt hospital Nagaur Ra|aslhan 1-341301.The said Demand Notice was issued

through our Authorized Officer, to you all below mentioned Borrowers/Co-Borrower
Performln%Assets as per the Reserve Bank of India/ National Housing Bank guidelines due to of interest. The fthe
same are the defaults committed by you in the payment of installments of principals, interest, etc. The outstanding amount is mentioned below. Further,
with reasons, we believe that you are evading the service of Demand Notice and hence this Publication of Demand Notice which is also required Ufs
13(2) of the saidAct You are hereby called upon to pa{ PNBHFL within a period of 60 Days of the date of publication of this demand notice the aforesaid
amount along with up-to-date interestand charges, failing which PNBHFL willtake necessary action under all or any of the provisions of Section 13(4) of
the said Act, against all or any one or more of the secured assets including taking possession of the secured assets of the borrowers and guarantors.
Your kind attention is invited to provisions of sub-Section (8) of Section13 of the of the Securitization and Reconstruction of Financial Assets and
Enforcement of Security InterestAct, 2002 where under you can tender/pay the entire amount of outstanding dues to?ether with all costs, charges and
expenses incurred by the PNB HFL only fill the date of publication of the notice for sale of the secured assets by public auction, by |nvmng quotations,
tender from public or by private treaty. Please also note that if the entire amount of outstanding dues together with the costs, charges and expenses
incurred by the PNB HFLis not tendered before publication of notice for sale of the secured assets '&pub lic auction, by inviting quotations, tender from
publicor by private treaty, you may not be entitled to redeem the secured asset(s) thereafter. FURTHER you are prohl ited Uls 13(13) of the said Act
from transferring either by way of sale, lease or in any other way the aforesald secured assets.

uarantors since your account has been classified as Non-

Loan Account] Name of Borrower/Co-borrower Name 8] Property(jes) | Date of [ Amount O/s as on
|| Number(s) JorroweNr Mr/MFg Sh&blralsgabm gg? /%h%:r“ J|1Ia3q|6 NNaya [Ba\rwaja M‘i’,‘“ Notice R D;r:;rg:ggoe
lagaur, Nagaur, Rajasthan, India, atta No laya Darwaja s. 8,38,628.
NH'ﬁ%ng/ e Ande, Ghosiwada, Nagaur Nagaur, Ra]asthan 341001, C G‘I;a’(r:)rr stgaD':rowg;?{e (ﬁth (Rupees Eight Lakhs
1137334 Borrower: Mr./Ms. Gulam Jilani, So Lal M Ande. Ghoswada, | 2026 | Thity Eight Thousand
B.O.: [ParwajaKeAnder, Nagaur, Nac};\aur Rajasthan, India, 341001 /Collector NA d d Six Hundred Twenty
Nagaur Office, Nagaur, Nagaur, Rajasthan, India, 341001 | Patta No 1316, Naya Nagaur, Nagaur, Eight Onl
9 Darwaja Ke Ande, Ghosiwada, Nagaur, Nagaur, Rajasthan, 341001, Rajasthan, 341001, ight Only)
Place : Nagaur, Rajasthan | Date : 23.01.2026 Sd- Officer, PNB Housing Finance Limited

JM FINANCIAL ASSET RECONSTRUCTION COMPANY LIMITED

(Acting in its capacity as trustee of AC Retail September 2024 — Trust (30-Sep-2024))
CIN No.: U67190MH2007PLC174287 Regd. Office: Unit no.22, 2nd Floor, Lloyds Centre Point, Appasaheb Marathe
Marg, Prabhadevi, Mumbai- 400025 Website: www.jmfi com

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

Whereas the undersigned being the Authorised Officer of the JM Financial Asset Reconstruction Company Ltd. (Herein after referred
as JMFARC) under the Securitisation and Reconstruction of Financial Assets & in compliance of Rule 8(1) of Enforcement of Security
Interest Act, 2002, and in exercise of powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules 2002, issued demand notice/s on the date mentioned against each account calling upon the respective borrower/s to repay the
amount as mentioned against each account within 60 days from the date of notice(s)/date of receipt of the said noticefs.

The borrower/s having failed to repay the amount, notice is hereby given to the borrower/s and the public in general that the undersigned
has taken possession of the property/ies described herein below in exercise powers conferred on him/her under Section 13(4) of the
said Act read with Rule 8 of the said Rules on the dates mentioned against each account.

The borrowers in particular and the public in general is hereby cautioned not to deal with the property/ies and any dealing with the
property/ies will be subject to the charge of JM Financial Asset Reconstruction Company Ltd., for the amount and interest thereon
as per loan agreement. The borrowers’ attention is invited to provisions of Sub-section (8) and (9) of Section13 of the Act, in respect of
time available, to redeem the secured assets.

Sr. Loan A/C No./ Name of the Borrower/ Demand Notice date Symbolic/ Physical

No. Old Loan A/C No Co Borrower/ Guarantor & Amount Possession on

1. HANSRAJ PURI 21-Nov-24 | Rs. 4,24,299)- 21-Jan-26
103MSM001086534 KAVITA DEVI as on 15-Nov=24 Physical Possession

Mortgage Property:- "All That Piece And Parcel Of Residential Property Of Land Measuring 1750 Sq. Feet, Situated At Patta No. 18, Village Shekhsar,

& OMKA R OMKARA ASSETS RECONSTRUCTION PRIVATE LIMITED

Assmrﬁ(mﬂlm‘mnm Corporate Office: Kohinoor Square, 47th Floor, N.C Kelkar Marg, R.G. Gadkari
Chowk, Dadar(W), Mumbai 400028, Tel: 022-69231111/9833546349

Notice under section 13(2) of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (The Act)

Name of Borrower(s) (A) Outstanding Amount(Rs.) (B)

LOAN ACCOUNT NO. (Loan Facility No. 1
HHLJOD00540698, Loan Facility No. 2
HHEJOD00540851) Shyam Lal Sankhi

Rs. 20,67,779/- (Rs Twenty Lakh Sixty-Seven Thousand
Seven Hundred Seventy-Nine Only) as on 13.01.2026.
Plus, interest and other charges w.f.e 14.01.2026.

Date of NPA (C) 03.02.2025

Particulars of Mortgaged property/(ies) (D): All that part and parcel of the EAST PART OF
RESIDENTIAL PLOT NO. 2, AND eastem PART OF NORTH PART OF plot No. 1, MEASURING area
540 SQ.ie. 60 sq. yard INCLUDING REIDENTIAL HOUSE, KHASRA NO. 276, VILLAGE BASNI
MALIYAN, TEHSILAND DISTRICT JODHPUR 342001, RAJASTHAN

That the above-named borrower(s) have failed to maintain the financial discipline towards their loan
account(s) and as per books of accounts maintained in the ordinary course of business by the Company,
Column Bindicates the outstanding amount.

Due to persistent default in repayment of the Loan amount on the part of the Borrower(s) the above said
loan account has been classified by the Company as Non-Performing Asset on 03.02.2025 within the
guidelines relating to assets classification issued by Regulating Authority. Consequently, notices dated
16.012026 under Sec. 13(2) of the Act were also issued to each of the borrowers.

The Company called upon you the above named Borrower(s) to discharge in full his/their liabilities
towards the Company by making the payment of the entire outstanding dues indicated in Column B

The online auction will be conducted on website (URL Link- https:/BidDeal.in) of our auction agency ValueTrust
Capital Services Private Limited. The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) RTGS/
Demand Draft (DD) (Refer Column E) at ICICI Home Finance Company Limited, Branch Office Address mentioned on
top of the article on or before February 07, 2026 before 04:00 PM. The Prospective Bidder(s) must also submit a
signed copy of the Registration Form & Bid Terms and Conditions form at ICICI Home Finance Company Limited,
Branch Office Address mentioned on top of the article on or before February 07, 2026 before 05:00 PM. Earnest
Money Deposit Demand Draft (DD) should be from a Nationalized/Scheduled Bank in favor of “ICICI Home Finance
Company Ltd. - Auction™ payable at the branch office address mentioned on top of the article.

Sr.| Name of Borrower(s)/ Details of the Amount [Reserve[Date and| Date & [One Day| Sarfaesi Tehsil Lunkaransar, Dist. Bikaner Rajasthan Bounded As East - Emichand Godhara, West - Rasta, North - Ramchandra Das & Hans Raj Puri, South - Lic-
No| . Co Borrowers/ Secured asset(s) Out- EPnce 1 Jime of | Time of | Before’ | Stage chamidas & Krishn Das.
Guarantors/ Legal Heirs. with known tanding ,\%';']ees Property | Auction | Auction Al that piece and Parcel of Residential Property of Land Measuring 1750 Sq. Feet, situated at Patta No. 19, Village Shekhsar, Tehsil Lunkaransar, Dist.
Loan Account No. encumbrances, if any Deposit Inspection Date Bikaner Rajasthan Bounded as East - Emichand Godhara, West - Rasta, North - Das & Hans Raj Puri, South - Li &Krishn Das”
(A) (B) ©) (D) (E) (F) (G) (H) [0] Place: BIKANER, RAJASTHAN Sd- Authorised Officer
1.|Satish Kumar Bhat ~ [Flat No. 401 On Fourth Floor Rs. Rs. [February [February[February| Physical Date : 23.01.2026 For JM Financial Asset Reconstruction Company Limited |
(Borrower) Sangita  |In Tower C Of The Building 3518, | 3,00, |02,2026 |09, 2026 (07,2026 i
Bhat (Co-Borrowers)  [Known As Kalka Royal 928.15/-| 000/ |11:00 AM|02:00 PM| before
Lan No. Residency Being The Group | January | Rs. 30, To To  |04:00 PM /{, - Corporate Office: ICICI Home Finance Company Limited ICICI HFC Tower, \
NHBUE00001268058 |Housing Land In KhasraNo. {21, 2026| 000/~ {03:00 PM |03:00 PM ICICI Home Finance | pgheri - Kurla Road, Andheri (East), Mumbai - 400059, India
231 Of Village - Thada Tehsil - Branch Office: 1st floor, G. K Tower, Plot No.14, Sardul Colony, Ambedkar Circle, Bikaner- 334001
Tijora Distt. Alwar-Rojasthan Branch Office: Jaya Plaza, Plot No. 378, 1st Floor, Makadwali Road, Keshav Nagar, Vaishali Nagar, Ajmer,

Rajasthan- 305001 [See proviso to rule 8(6)] Notice for sale of immovable assets

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest
(Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the Possession of which has
been taken by the Authorized Officer of ICICI Home Finance Company Ltd., will be sold on “As is where is”, “As is

The general public is requested to submit their bids higher than the amount being offered by the i d buyer
mentioned above. It is hereby informed that in case no bids higher than the amount being offered by the
aforementioned interested buyer is received by ICICI HFC, the mortgaged property shall be sold to the said interested
buyer as per Rule 8(8) r/w Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.

For any further clarifications with regards to inspection, terms and conditions of the sale or st
contactICICI Home Finance Company Limited on 9920807300.

The Authorized Officer reserves theright to reject any or all the bids without furnishing any further reasons.
For detailed terms and conditions of the sale, please visit https://www.icicihf

c.com.
Date: January 23, 2026 Authorized Officer, “ICICI Home Finance Company Limited”

of bids, kindly

\Place : Alwar CIN Number:- U65922MH1999PLC 120106/

TATA CAPITAL LIMITED

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Marg,
Lower Parel, Mumbai-400013.

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Appendix IV read with Rule 8(1) of the Security Interest Enforcement Rules, 2002)
Whereas, the undersigned being the Authorized Officer of the Tata Capital Ltd., (hereinafter referred to as “TCL - Transferee)
through Tata Capital Financial Services Ltd (hereinafter referred to as TCFSL - Transferor) vide Orders dated 24th November 2023
passed by National Company Law Tribunal, Mumbai vide scheme of arrangement a1.greed between Tata Capital Financial
Services Limited (‘“TCFSL”) as Transferors and Tata Capital Limited (“TCL") as Transferee under the provisions of Sections 230 to
2321/ Section 66 and other applicable provisions of the Companies Act, 2013 (“said Scheme”) having our registered office at 11th
Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Marg, Lower Parel, Mumbai 400 013, under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
section 13(2) read with rule 8 &9 of the Security Interest (Enforcement) Rules, 2002, issued a Demand Notice as mentioned below
calling upon the Borrowers to repay the amount mentioned in the notice within 60 days from the date of the said notice. The
Borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the
secured assets.
The borrowers, having failed to repay the amount, notice is hereby given to the borrowers, in particular and the public, in general,
that the undersigned has taken Possession of the property described herein below in exercise of powers conferred on him under
section 13(4) of the said Act read with rule 9 of the said Rules.
The borrower, in particular, and the public in general, are hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the Tata Capital Limited, for an amount referred to below along with interest thereon and
penalinterest, charges, costs etc. from date of demand notice.

W

TATA

above including up to date interest, costs, and charges within 60 days from the date of
notice, failing which, the Company shall be entitied to take further action under the provisions of
SARFAESI Act & Rules made their under including but limited to possession of the Mortgaged Property
mentioned in Column D above and shall also take such other actions as is available to the secured
creditorunder any other law.

Please note thatin terms of provisions of sub-Section (8) of Section 13 of the SARFAESI Act, “Aborrower
can tender the entire amount of outstanding dues together with all costs, charges and expenses incurred
by the Secured Creditor only till the date of publication of the notice for sale of the secured asset(s) by
public auction, by inviting quotations, tender from public or by private treaty. Further it may also be noted
that in case Borrower fails to redeem the secured asset within aforesaid legally prescribed time frame,
Borrower may not be entitied to redeem the property.”

In terms of provision of sub-Section (13) of Section 13 of the SARFAESI Act, you are hereby prohibited
from transferring, either by way of sale, lease or otherwise (other than in the ordinary course of his
business) any of the secured assets referred to in the notice, without prior written consent of secured
creditor. Authorised Officer:
Place: RAJASTHAN For: Omkara Assets Reconstruction Private Limited

Sr.| Loan | Name of Obligor(s)/Legal Heir(s) Legal Amount & Date Date of
Nol| A " Rep ive(s) of Demand Possession
No. Notice(s)

o 1. | TCFLAO | 1. Neelansh Creation Through its Proprietor Anita Agarwal | Rs. 1,36,22,956/- (Rupees 17th
2160000 | 2. Anita Amit Kumar Agarwal, 3. Deen Dayal Agarwal, 4. | One Crore Thirty Six Lakh | January
1287508 | Amit Kumar Agarwal 5. Ravi Agarwal having address at | Twenty Two Thousand 2026

2 Add: Shop No. 8093, Shop No. 8109 to 8112, Shop No. 8129to |  Nine Hundred and Fifty
8132, Millenium Textile Market — 4, Bhatena, Surat, Gujarat - Six Only) in
394210 Also Add: Patta No.1112, Khasra No. 1203, Ward | TCFLA0216000012875082
No.33, Sekhpura Mohalla, Near Bachpan Hospital, Tehsil — as on 04-09-2025
Sikar, Dist. Sikar, Rajasthan - 332001Also Add: E-308, Demand Notice date
Aashirwad Palace, Jivkor Nagar, Near Bhatar Char Rasta, 04th September 2025
Surat, Gujarat— 395007

Description of Secured A I Properties : Ward No. 33, Mohalla Shekhpura, Near Bachpan Hospital, having area
0f250.11 sq. mtr, Patta No.1112, Khasra No. 1203, Tehsil - Sikar, Dist. Sikar, Rajasthan - 332001

Date: 19.01.2026 (In'its capacity as a Trustee of Omkara PS 22/2024-25 Trust)

Date: 23.01.2026 Place: Gujarat Sd/- Auth d Officer, For Tata Capital Ltd

whatis", and “Whatever there is", as per the brief particulars given hereunder;
Sr.| Name of Borrower(s)/ Details of the Amount | Reserve | Dateand | Date & (One Day |SARFAESI
No. Co Borrowers/ Secured asset(s) |Outsta-| _Price | Time of | Time of | Before | Stage
Guarantors/ with known nding [Earnest| Property | Auction | Auction
Legal Heirs. encumbrances, Money Inspection| Date
Loan Account No. if any Deposit

(A) (B) (¢ ©) (E) (F) (G) (H) (]

1. |Yogesh Kumar Mohalla Kamla Colony | Rs. Rs. | February |February [February| Symbolic
Vadhawa (Borrower) |Near Choukhinti 33,50, | 36,18, | 16,2026 |24, 2026 | 23,2026 |P i
Kamlesh (Co Flyover Bikaner 575.82/- 900/~ 11:00 AM-|02:00 PM-| Before
Borrower) Lan No. Rajasthan- 334001 January |Rs. 3,61, 03:00 PM [03:00 PM|05:00 PM
LHBKR00001543034/ 20, 2026| 890/

LHBKR00001543039/
LHBKR00001544038

2. [Shivom Sharma Flat No. 207 (EWS), On Rs. Rs. February |February [February| Symbolic
(Borrower) Deepa (Co [2nd Floor, Block-B, Plot | 10,91, 10, | 16,2026 (24,2026 |23, 2026/ i
Borrower) Lan No.  [No. 142 To 146, Khasra [ 795.41/-| 09.800/-|11:00 AM-|0200 PM-| Before
LHFDB00001644259/ [No. 1352, 1353, Mill | january [Rs. 1,00, 03:00 PM [03:00 PM|05:00 PM
LHFDB00001644363 |Road, Aashirwad City, |20, 2026| 980/~

Edward Mill
Compound, Railway
Station Road, Beawer,
Ajmer- 305901
(Rajasthan).

3.|Shivom Sharma Flat No. 205 (EWS), On Rs. Rs. February |February February| Symbolic
(Borrower) Deepa (Co |2nd Floor, Block-B, Plot | 10,91, | 10, | 16,2026 |24, 2026 |23, 2026 |P: i
Borrower) Lan No.  [No. 142 To 146, Khasra | 461.41/-|09.800/-|11:00 AM-|0200 PM-| Before
LHFDB00001644365/ (No. 1352, 1353, Mill January |Rs. 1,00,| 03:00 PM [03:00 PM|05:00 PM
LHFDB00001644387 |Road, Aashirwad City, |20, 2026/ 980/-

Edward Mill
Compound, Railway
Station Road, Beawer,
Ajmer- 305901
(Rajasthan).

4. [Shivom Sharma Flat No. 203 (EWS), On Rs. Rs. February |February February| Symbolic
(Borrower) Deepa (Co |2nd Floor, Block-B, Plot | 10,90, | 10, | 16,2026 |24, 2026 |23, 2026 |P: i
Borrower) Lan No.  |No. 142 To 146, Khasra [961.41/-|09.800/-|11:00 AM-|0200 PM-| Before
LHFDB00001644540/ [No. 1352, 1353, Mill January |Rs. 1,00,| 03:00 PM [03:00 PM|05:00 PM
LHFDB00001644986 |Road, Aashirwad City, (20, 2026 980/-

Edward Mill
Compound, Railway
Station Road, Beawer,
Ajmer- 305901
(Rajasthan).

The online auction will be conducted on website (URL Link- https:/BidDeal.in) of our auction agency ValueTrust
Capital Services Private Limited. The Mortgagors/ notice are given a last chance to pay the total dues with further
interest till February 23, 2026 before 05:00 PM else these secured assets will be sold as per above schedule.

The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) RTGS/ Demand Draft (DD) (Refer
Column E) at ICICI Home Finance Company Limited Branch Office Address mentioned on top of the article on or
before February 23, 2026 before 04:00 PM. The Prospective Bidder(s) must also submit signed copy of
Registration Form & Bid Terms and Conditions form at ICICI Home Finance Company Limited Branch Office
Address mentioned on top of the article on or before February 23, 2026 before 05:00 PM. Earnest Money Deposit
Demand Draft (DD) should be from a Nationalized/Scheduled Bank in favor of “ICICI Home Finance Company Ltd.
- Auction” payable at the branch office address mentioned on top of the article.

For any further clarifications with regards to inspection, terms and conditions of the auction or submission of
tenders, kindly contact ICICI Home Finance Company Limited on 9920807300,

The Authorized Officer reserves the right to reject any or all the bids without furnishing any further reasons.

For detailed terms and conditions of the sale, please visit https://www.icicihfc.com.

Date: January 23, 2026 Authorized Officer, “ICICI Home Finance Company Limited",
\Place: Bikaner, Ajmer CIN Number:- U65922MH1999PLC120106/

Jaipur



